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OFFICIAL REPORT’

HOUSE OF THE PEOPLE
Thursday, 3rd July, 1952

The House met at a Quarter Past
Eight of the Clock

[MR, SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Purt 1)

9-15 A.M.
DEATH OF GURU GOSAl AGAM
DASJI

Mr. Speaker: Before we proceed
further, I have to inform the House
of the sad demise of Guru Gosaj Agam
Dasji, a sitting Member of this House
who died on the 28th June, 1952, in
his native village in Raipur. He was
a Member of the Cdnstituent Assemb-
ly of India. He was elected to the
House of the People from the Bilas-
pur-Durg-Raipur—Reserved—Scheduled
Castes constituency in Madhya Pradesh.

The House will join with me in
conveying our condolence to  his
family. The House may stand in
silence for a minute and cxpress its
SOrrow.

LEAVE OF ABSENCE FROM THE
HOUSE

Mr. Speaker: I have to inform hon.
Members that I have received the
following letter from Shrimati Renu
Chakravartty:

“This is to request you to grant
me leave of absence from Parlia-
ment for the period (about a
month) I shall be going to Berlin
to attend the Peace Congress
Burcau meeting. I shall be leav-
ing on 28th June, 1952 and I shall
be obliged if you will grant me
this leave of absence.”

105 P.S.D.

Is it the pleasure of the House that
she should be granted the leave?

Leave* was granted,

PREVENTION OF CORRUPTION
(SECOND AMENDMENT) BILL

The Minister of Home Affairs and
States (Dr. Katju): 1 beg to move for
leave to introduce a Bill further te
amend the Prevention of Corruption
Act, 1947,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Prevention of Corruption Act.
1947.”

The motion was adopted
Dr. Katju: I introduce the Bill,

CRIMINAL LAW AMENDMENT BILL

Dr. Katju: I beg to move for leave
to introduce a Bill further to amend
the Indian Penal Code and the Code of
Criminal Procedure, 1898 and to pro-
vide for a more speedy trial of certain
offences.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the

Indian Penal Code and the Code

of Criminal Procedure, 1898 and to

provide for a more speedy trial
of certain offences.”

The motion was adopted.
Dr. Katju: I introduce the Bill.

GENERAL BUDGET—DEMANDS
FOR GRANTS-—concld.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the discussion on the Demands
for Grants under the control of the
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[Mr. Speaker]

Ministry of Finance and the cut important or whether they are cover-

motions moved yesterday. I believe ed by the previous discussions for the

discussion on items other than Plan-
ning is to continue. Hon. Members
will remember that today is the last
date and guillotine will be applied at
1 o’clock, 1 think the hon. the Finance
Minister will take about half an hour,
or will he require more?

The Minister of Finance (Shri C. D.
Deshmukh): About three quarters of
an hour, Sir.

Mr. Speaker: Very well.
shall call upon him at 12-15.

Dr. Lanka Sundaram (Visakha-
patnam): May I rise on a question of
procedure? Some of us have request-
ed you, Sir, to give us an opportunity
1'3911-1 a discussion on the Appropriation

111,

Mr. Speaker: I shall clarify the posi-
tion when the Bill actually comes be-
fore the House.

Dr. Lanka Sundaram: Thank you.

Then I

Mr. Speaker: In the meantime hon.
Members will do well to give some
attention to what I had expressed in
1950 when the - Appropriation Bill
came up for the first time. They will
find the same in the small booklet
called “Decisions from the Chair”.

An Hon, Member: Is it available?

Mr. Speaker: It is available, if
Members wish to know.

Dr. P. S. Deshmukh (Amravati
East): The decisions may not be fol-
lowed every time.

Mr. Speaker: It is difficult to build
traditions and democracy if ex-
pediency is the measure of the whole
thing and not principle. And hon.
Members will agree that even at in-
convenience sometimes. it is better to
follow precedents unless the circum-
stances require a change. That is a
different matter.

Hon. Members will find certain rules
also on the subject in the Rules of
Procedure. I believe each one of them
has got a copy of Rules of Procedure,
and I would request them to read the
rules also.

T would request further that Opposi-
tion Members, parties or groups, who
wish to raise any.points in the Ap-
propriation Bill will do well to give
me advance intimation of the specific
points which they want to raise, so
that I may be able to see as to whe-
ther the points are absolutely new and

last eighteen or twenty days. The
whole idea is that there should not be
any repetition of the debate on the
Demands for Grants. That will be
tantamount to a waste of the time of
the House. 1f there be any really new
points which require any further
elucidation or consideration, certainly
I  would consider them and then I
shall be in a position to say as to
what discussion and up to what time
it should be permitted. :

Shri 8. S. More (Sholapur) : Can we
not emphasize some of the points
which we have already made?

Mr. Speaker: Order, order. The hon.
Mehnber will see the difference. He
has perhaps in mind the Finance Bill,
and he perhaps thinks that, as a dis-
cussion on the Finance Bill is permit-
ted in respect of all points, so it is
with the Appropriation Bill.

Dr. P. S. Deshmukh: Would this
privilege be limited to the Opposition
Members only?

Mr. Speaker: Under the pariia-
mentary practice, it is the practice to
allow the Opposition to mention the
points.

Shri Velayudhan rose—

Mr. Speaker: Order, order. The diffi-
culty is each hon. Member thinks of
his own point, not minding what other
people are saying or what the Chair
is saying. It will be better if they
have a little patience.

As I was saying, the hon. Member
must have been thinking of the
Finance Bill. Now, the difference bet-
ween the two is that. the Finance Bill
authorizes the Government to levy
taxes and the Members ought to have
an opportunity of expressing all their
grievances, because the saying is well
known: “no taxation without repre-
sentation.” And they may have their
say in respect of each tax which the
Governmeni proposc to levy. But thes
position is entirely different so far as
the Appropriation Bill is concerned.
They have already passed all the De-
mands for Grants. And at the time
or before passing them, they had
ample opportunities of discussing each
particular Grant, generally, and
specifically by means of cut motions.
It is always theoretically possible tc
say that something is left out. It is
always possible that something may
have been left out. But if that prin-
ciple is accepted. we shall have an
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interminable discussion. So here the
real principle is that there must be
something new, something of im-
portance—and of very great import-
ance. And 1 am sure, while discussing
the Grants, the most important points
could not have been left out. The
hon. Members of the Opposition who
were discussing, and who selected
their cuts, and who made their
speeches on Demands, could not be
expected to have lost sight of the im-
portant points. Still, some might
have escaped, possibly and they may
be allowed to be discussed on the Ap-
propriation Bill. That is the distinc-
tion so far as the scope of discussion
is concerned, between the Finance Bill
and the Appropriation Bill. The Ap-
propriation Bill is only setting up a
legal machinery to ensure that grants
voted for a particular purpose are not
utilized by the Government for any
other purpose. The idea is to enact
the whole into a law, so that they
cannot withdraw from the Consoli-
dated Fund anything at their pleasure.

So, the Finance Bill and the Ap-
propriation Bill are two entirely dif-
ferent things. And, as I have said be-
fore, in theory, no discussion can be
ruled out by the Chair. But in practice
it can be, and should be, because it
is no use wasting further time over the
same points again. Therefore, the
practice in England as well as here is
that points are given for considera-
tion, and if, in the opinion of the
Speaker, they are really new points
not covered during the eighteen or
twenty days’ discussion, discussion
on those points may be permitted.
The Speaker may then fix a time,
an hour or an hour and a half or two
hours. That is all. That is the posi-
tion with reference to the Appropria-
tion Bills. Hon. Members who wish
to give their points may do so.

Now, we will proceed further with
the Business.

Pandit S. C. Mishra (Monghyr
North-East): Hurl ourselves as we
may, like missiles, like light qubs or
human bombs, without making any
impression on the rocks opposite, that
may not be the task to which we have
been set by our constituents, The
masses believe—a passionate lingering
belief—that Pandit Nehru is good,
Pandit Nehru is incorruptible. He
cannot forget us so soon. But, he is
surrounded by bad counsel. Could any-
body go and fearlessly tell him our
woes? He would respond; he would
not refuse.

Were we to tell the people, like
honest Opposition Members, as we
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are, ‘Wait for five years. Wait till the
disintegrating process of the Congress
is complete. Wait till there is a
chance tor a changeover of the Gov-
ernment,’ the masses would not hear
us. The masses would go into glooms
and that would be exactly the position
where many mischiefs might be com-
ing into the country. Therefore 1
wish to make it clear to the hon.
Leader of this day that though we
might sometimes be using harsh words,
it is only the task to which we have
been set by our constituencies that
we are trying to fulfll here.

And what do we find here? In a
way we find that instinctively the
masses are right, intuitively they are
correct. Whatever sparkling ideas,
beautiful ideas, may come from the
leader in the Government, we find
none of them being carried out, We
are here on the last day of the Budget
debate. The House will agree with
me, the capitalists and socialists alike
agree on this point, that he who con-
trols the finances controls the State.
What do we find here? On the last
day of the gencral discussion of the
General Budget, the Finance Minister
told us, “We ourselves are very sorry
for the slow snail pace which is en-
visaged in these programmes and
plans of development of our country.”
Then he said, * But, I am sorry, I have
to consider the effect of these things
on the lives of, does the House re-
member. 35,68.29.485 people.” I am
glad he had left out the children, who
come ten for every minute. Perhaps
he had left the care of them to the
Health Department. I am glad he
said those things. Then, he said,
“We can have no progress without in-
vestment, and if we go into invest-
ment on top of inflation, the result
will perhaps be the opposite.” This
is an amazing theory placed before
the House. The hon. gentleman him-
self has given the House the defini-
tion of investment. He has said that
it is money taken from current con-
sumption.  Certainly, we agree that
that is investment. What is inflation?
Though he has not given the defini-
tion, I hope hon. Members remember
the economic phenomenon of our age:
we have money going down the right
hand and goods coming up the left
hand. That is the economic phenome-
non of our age. There are two
streams flowing in the body economie
of the society: money flowing down
the right hand channel and goods com-
ing up the left hand channel. When-
ever there is disparity between the
two. there is pain in the body econo-
mic. Whenever the right hand chan-
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{Pandit S. C. Mishra}

nel, that is money channel, is thicker,
and the left hand channel, that is the
goods channel, is thinner, we call that
an inflation period. Certainly, Sir, I
think that is a recognised thing all over
the world, that Governments with
their wide financial powers on  the
lives of the nations, with a judicious
adjustment of their Budgets, with an
unbalanced budget on the deficit side
when there is inflation, and on the
surplus side when there is depression,
can to a large extent check this
phenomenon of inflation and depres-
sion. 1 am surprised to find that in
India, for five years, just the opposite
has been practised. Even today we
have heard of it. The Finance Minis-
ter gave us an assurance that the
back-bone of inflation has been
broken. Only a few days later, he
sounded another note of warning, that
he was not perhaps sure of that and
would not embark upon investments.
And, that was made to be supported
by a higher authority. This year, if
you go into the Budget, you will find
that only three crores have been set
apart for the Development depart-
ments whercas the deficit in the
Budget is 75 crores. Look herc again.
Sometimes we are out of inflation:
sometimes we are in inflation. We are
having these amazing theories. We
can now see why the nation has been
stagnating for these five years. I
maintain that those years of boom,
those years of inflation, if you so call
them, were the best period when Gov-
ernment ought to have gone in for in-
vestments. That was the best period
when the Government ought to have
made collection drive of the extra
surplus money in the people’s pocket
and that would have helped to a great
extent in reducing inflation. But,
just the opposite has been going on.
On the onec hand, all the Development
departments were told. “Go cautious-
ly: you want to help the people, but
you may be narming them.” On the
other hand, all our surpluses were
spent out. I was astonished to find
that he also supported it thcoretically.
Just as Captains of ships are ac-
customed to throwing oil on disturbed
seas, perhaps. our Finance Ministers
squander money. I do not blame this
particular Finance Minister. There are
people who may say, “Ministers may
come, Ministers may go; but T saddle
it on them for ever.” All these five
years, the balances that we held, the
cash balances here in India and cash
balances outside, have all been
squandered. No development. no in-
vestment. on the one hand and
squandering on the other. That has
been going on for five years At the
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end of flve years, it is clear we are
still not out of the wood; perhaps the
woods have not left us.

Now, according to these two
theories that have been  propounded
by the Finance Minister, we can say
one thing. I will not draw any corol-
lary; corollaries have proved danger-
ous. I can say that if these two
theories are followed, we are leading
straight to a point. What is that
point? When will the time come when
we can go in for a policy of develop-
ment and investment? The Finance
Ministry may say one day, we are just
coming to that stage. They may
again say, we are not in that stage
and caution is still required. When
the country is in a depression, in
deflation, at that time, we shall have
additional impetus to go in for invest-
ments. It will be said, that the country
lacks employment. so many people
are unemployed and so this is the best
time when we should go in for
national investments.

[SHR1 Pataskar in the Chair]

And where will the money come
from then? There, the cat is out of
the bag. We shall have to enter into
investment then, but where will the
money come f{rom? Perhaps from
the World Bank we will get the
money! Call it the World Bank, call it
the Bank of California, it is the same
thing. It is not the first time that
India has breathed a short spell of
freedom. India has breathed freedom.
many times, and many a time it has
foundered or very nearly. We have
seen throughout the history of the
world that those clever people have
always infiltrated into a country,
mostly through cconomic devices.
That was what happened in India,
that was what happened in China,
that is what is happening in Europe.
Therefore, it scems, the invisible
hands that seem to be guiding our
destination to a particular point, are
taking us to that position. We shall
have to enter into investment, we
must enter into investment, and we
must enter into debts. The Finance
Ministry have refused to take hon.
Membcers opposite any more than us
or the House into their confidence.
They have never made a frontal
attack. they have been side-tracking.
That has been going on, and I do not
know how long it will be going on.
So much about policies, Sir.

Now we come to the dav-to-day
expenditure. I do not know if all the
hon. Members in this House or how
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many of them are aware of the fact
phat we are paying a huge debt
interest every year. And do you know,
what is that amount? It is Rs. 69
crores every year, We have tq pay
Rs. 69 crores, that is what I have been
able. to find out.

Shri B. Das (Jajpur—Keonjhar):
You are talking of interest?

Pandit 8. C. Mishra: Yes, interest
is being paid. When the Britishers
were here, they werce charged with
spending Rs. 60 crores on home
ancd  intercst charges  every year,
and perhaps that was one of the things
that appealed to the poor masses of
the country most and now after these
five yeurs of grace of Swaraj, we are
paying Rs. 69 crores. Hearing that
we are spending Rs. 200 crores on
defence budget, everybody was startl-
ed, and when these things come up
for discussion—I know these are
charged items, but I do not see why
these should not be discussed in the
budget. They should be. I say the
country has a right to know, the poor
masses of the country have a right to
know who are those honourable men,
now that the Britishers are gone, who
are those that are taking Rs. 69
crores from our pockets every year?
Could these debts be not liquidated?
You always say there is no enthusiasx_n
in the masses. You make a patriotic
appeal or something like that. But it
cannot come when the country does
not know its financial position and
when you do- not take the ordinary
man into confidence. I will say one
thing: the power of the Government,
the financial power of the Govern-
ment to do good ~or to do bad, is
directly in proportion to the amount
that the masses understand about the
financial position of the Government.
Keep the masses ignorant of the
financial policies, of your flnancial
ways, and you will be only able to do
them harm, never good. So I would
appeal—this is an attempt that is
being made in cvery country—I would
appeal to the hon. Members opposite,
not as members of the Government or
as Finance Minister. but at least as
our counirymen that thev should
really make an attempt: let them ma_ke
a beginning to  present their financial
hudent. the whole account of the
nation, in a form that the masses can
und-rstand.  What is it that is being
placed before the Tlouse, and through
us, to the country?

1 ask one other question. Has this
been specifically brought before the
House at all, that within two years,
on the procurement of grains from
without, we have lost Rs. 55 crores?
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Mr. Chairman: You can have two
more minutes.

Pandit S. C. Mishra: The amount of
Rs. 55 crores has been lost on pro-
curement of foodgrains during the last
two years, and even this ycar, we are
having Rs. 151 crores for buying food-
grains in England or through England.
What I stress is India is a very poor
country. I say every item that goes
beyond Rs. 1 crore should be speci-
fically brought before the House and
discussed. That is the only way in
which you can make the masses take
a definite interest, a living interest in
the affairs of the Government, and
only then can you get response from
the masses. You skip huge items—
Rs. 70 crores, Rs. 100 crores—and
then you go on to say the masses are
not enthusiastic. You do not tell them
we are doing such and such a thing,
and then you say the masses are not
enthusiastic. They cannot, for the
life of them, understand where you
are driving them to.

I will mention one thing more. In
the budget presented on 29th
February, item 114, Finance Depart-
ment was to be Rs. 4,000 Have we
marked, Sir, why in two months it is
Rs. 10,00,03,000?7 Well, I say some
emergency might have arisen. The
Finance Minister ought to have taken
the House into confidence, he ought to
have specifically said: “Look here,
this Rs. 4,000 was not enough for that
purpose. Under such and such circum-
stances we require now Rupees ten
crorcs and three thousand.” Nothing
of that sort is done. Everything Is
skipped over.

The Minister of State for Finance
(Shri Tyagi): I should like to know
which item my friend is referring to.

Pandit 8. C. Mishra: I hope this
time will not be taken from me. It
is either item 41 or 114, '

Mr. Chairman: The Hon. Member’s
time is nearly over, but he can give
the information.

Pandit 8. C. Mishra: It is item 41
or 114, you can just find out. Extra-
ordinary capital outlay of the Finance
Denartment which was originally Rs.
4,000 but is now rupees ten crores and
three thousand.

Shri Syamnandan Sahaya (Muzaffar-
pur Central): If we take the demand,
I think it is the first item.

Pandit S. C. Mishra: Yes, 114,

Shri C. D. Deshmukh: What item,
Sir?
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Pandit S. C. Mishra: 114 of the de-
mand. The total you had first shown
was Rs. 4,000. Now you are presenting
it as rupees ten crores and three
thousand—other capital outlay of the
Ministry of Finance, that is the thing
here. And I would say one thing
more. When presenting the budget,
the hon. Minister said that the sale
proceeds of the American wheat would
go to a special development fund.
And now perhaps these Rs. 10 crores
are being met from that. We cannot
have both things. On the one hand
we understand those rupees are being
put into a special fund, that they are
being amassed for future use, and
this is going on.

One minute, Sir, for this one
minute that has gone. I will now
examine the fiscal policy of Govern-
ment. If we go through the rates of
tariff, we see that whereas food items
are charged almost like 37} per cent.
ad valorem—that is things coming
from outside, ordinary things, fish etc.,
milk, milk products and other
things. As soon as you come to
wine, ale, whisky. eic, it changes
into so many rupees per gallon
or per Dbottle which. when you
calculate it, turns out to be 10 per
cent ad valorem. Coming to machines.
If you take cinema machinery etc., the
tariff is 104 per cent. If you take
knitting and sewing machines—the only
two machines where there is perhaps
no exploitation, you can find them in
every village—there, the charge is 3T}
per cent. These are very small things,
but they show which way the wind
blows, it shows the direction—whom
you want to protect and for whom you
stand. Whether your partiality is for
the rich or for the voor! The masses
have no enthusiasm. It is not the fault
of the masses. This is what I have been
able to gather in this one month after
diving into the pool of overt and covert
statistics and that is what I present
through this House to the peoplc'of
India to whom I apologise for having
spoken English.

Shri C. D. Deshmukh: On a point of
information, Sir. I would like to ask
the hon. Member where he got these
figures of Rs. 69 and Rs. 55 crores, as
loss on procurement of food. If he is
not immediately ready with the
answer, he can send me a slip of paper
on which it may be mentioned as to
where these figures (on which page)
occur?

Mr. Chairman: I shall give the hon.
Member a minute’s time to give the
answer.

Pandit S. C. Mishra: Rs. 69 crores
can be found in Volume I of the De-

3 JULY 1952

\

Demands for Grants 3140

mands for Grants, as a charged item
just after Demand No. 41, and Rs. 55
crores just before that...

Mr. Chairman: The hon. Member
may send a note to the hon. Minister.
1 shall now call upon Mr. G. L.
Bansal.

Shri Bansal (Jhajjar—Rewari): I am
really thankful to you for allowing me
this early opportunity today to parti-
cipate in the discussion. I would con-
fine myself to some of the cut motions
that have been tabled on the demands
undgr discussion now, namely Cut
Motion No. 1165 relating to technical
co-operation and community projects,
cut Motion No. 534 relating to acquisi-
tion of Foreign Assets against sterling
Yalances, No. 692 on foreign loans
and No. 536 on reduction of indirect
1axation.

There have been a number of re-
ferences on several occasions to the
wehnical co-operation agreement and
community development schemes. I
have gone through the agreement that
was signed between the Government
of India and the United States of
America on this subject. This agree-
ment has been a moot point of dis-
cussion particularly from the Members
af the Opposition benches. I have
taken some pains to go into those
articles of this agreement which seem
to mean so much to the Members on
the opposite side, and after burning
quite a lot of oil, I have come across
only one sentence which may be taken
objection to, on one ground or the
other. That relates to Article 3 which
says ‘‘The Director and other members
of the party of specialists shall be
selected and appointed by the Gov-
ernment of the United States of
America but shall be acceotable to
the Government of India.” This, I
think, arises out of the fact that
American English has been used here
and not English English. “But shall be
acceptable” does not mean that whom-
soever the United States Government
may nominate would necessarily be
acceptable to the Government of
India. It only means that the persons
who arc appointed by the United
States of America should be accept-
able, and unless they are accepted,
they will not be appointed.

I think that is the meaning
of this phrase, because
had something to do with these
things while I was in the United

Kingdom last year. One or two agree-
ments were shown to me, and one
gentleman from the Board of Trade
who was humourously inclined was
comparing what was American English
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with English English. Under this
technical co-operation agreement, if 1
mistake not, some 11 operational
agreements have been signed so 1ar.
une ot them 1s that relating to com-
munity development projects, another
is regarding the construction of 2,000
tube-wells in this country. My hon.
friends on the opposite side spent
quite a lot of time on these community
development projects. 1 think it is
the guilty consclence which is prick-
ing them, because I have been trying
to go into these projects, and really
I do not find anything which should
make them apprehensive. After all,
what we are aving 1s that we are fol-
lowing the American methods of
reaching extension services to our
rural areas, i.e., whatever develop-
ment and whatever researches are
made 1n the Council of Agricultural
Research  and in other flelds of agri-
cultural research are taken to the
villages for their benefit. In America
this system has been perfected. Even
betore this agreement was signed, I
was following with some interest the
extension services scheme in America,
ana I should have thought that the
time had now come—in fact, it ought
to have been done long ago—when the
extension services should be made
available to our agriculturists. The
fear of my hon. friends on the opposite
side is that a number of Americans
are coming to this country in great
swarms and_will infiltrate into our
body-politic and make us do something
which we do not want to do. I am
one with them, if anything of this
sort happens, to protest against such
a thing. But so far, I have not seen
anything of this kind happening.
There are not many Americans, at
least in these community development
projects. If there is any such thiqg
in these schemes, the Government will
certainly know better, and will see to
it that the management of these pro-
jects remains in Indian hands, and
that no foreign country is allowed to
lord it over us.

On the matter of community de-
velopment projects, I have one specl-
fic point to mention. These projects
are being allocated to areas where
there are already facilities for agri-
cultural development, in the nature of
canal or tube-well irrigation. I come
from a constituency which is a chroni-
cally dry area. It borders on Hnssar.
very close to it in fact, and is also
in the same dry zone. But the soil
of that area is very fertile, on}y some
technical methods are required to
make it productive. I understand
America has developed what is cnllefl
drv farming in places where there is
only 10 or 12 inches of rain, and pro-
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ducing good crops. I suggest that we
must get some more information
apout this method from America and
some community development schemes
be located in those regions also, so
that the recurrence o1 famines in
chronically dry zones could be avoid-
ed.

As regards these 2,000 tube-wells, a
fear has been expressed—and I invite
the attention of the hon. the Minister
to it—that because ot this agreement,
even those parts of the tube-wells which
are being manufactured in this country
will be imported from abroad. Now,
Sir, 1 hold very strong views on this
question that i1n no case, under no
agreement, under no financial aid—
whether it is by way of loans or it is
a free aid—we should import anything
that we are capable of manufacturing
in this country or that we can manu-
facture in this country right now. The
Finance Minister is no doubt aware of
one or two other matters in this con-
nection and I do not want to take
more time on those.

I come to the cut motion regarding
acquisition of British assets. Now, I
am a practical man. Well, senti-
mentally every Indian wants that
British interests should not remain
here. I share that sentiment. But
being one who wants India to de-
velop economically as rapidly as pos-
sible, being one who wants new de-
velopment to take place with whatever
resources we have got in our hands,
I want to know from my friends who
have tabled this cut motion as to
what advantage do they envisage by
the purchase or by the taking over of
these foreign assets with the sterling
resources that we have got now.
After all these sterling resources we
accumulated by the toil and tears of
our people during the period of a
long war. Now, if we purchase these
foreign assets which are in this
country, we will be investing this
money in industries which are already
existing in our country. That means
you are not spending this money on
any new development.

There is another aspect of this ques-
tion. Al these industries which have
been put up by foreigners here are
fairly old now. They are badly worn
out and depreciated, but on account
of high capital costs their market
value today is very high. I think the
book value of it which was estimated
at 320 crores in 1948 must be about
475 crores nowadays. Coupled with this
475 crores you have 292 crores worth of

‘securities in the hands of foreigners.

Which means that if we buy all these.
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our entire sterling assets plus balances
held abroad which amount to 603
c:&)res and 79 crores would be wiped
off.

Then there is another point to it.
In our draft five year plan mention
has been made that in case we are
not able to get foreign aid to the
tune of 292 crores, it may be possible
to have deficit financing to that ex-
tent, because to the extent that ster-
ling balances can be utilised to sup-
plement domestic resources this strain
will be diminished—this strain means
the strain of deficit financing. Now I
ask Members on the opposite side
whether they want development to
take place in this country or not.
they want development to take place,
if they do not really mean under the
guise of this cut motion to sabotage
the plan, then what do they mean by
asking Government to purchase these
foreign assets from out of the sterling
balances which may be used for
various purposes including those of
buying more capital goods from abroad,
more technical ‘know-how’ from abroad
and establishing new industries which
we so badly need?

Sir, a sore point with my trignds_on
the opposite side has been foreign
aid.

Mr. Chairman: The hon Member’'s

time is over.

Shri Bansal: Sir, I have got many
minutes more.

Mr. Chairman: No, he has already
taken 15 minutes. He can have two
minutes more and finish.

10 Am.

Shri Bansal: Now, Sir, I have been
looking through the development plans
of Russia with some care, and I have
found that even in Russia apart from
technical personnel which they import-
ed to the extent of 4,000 odd—the
figure was mentioned by my friend,
Dr. Krishnaswamy yesterday—out of
which 2,000 odd were high specialists,
the Russian development plan also
like our plan was divided into two
parts ; the first part, which was called
the ‘minimum variant’ in pedantic
language was based on local resources,
and the other part which was called
the ‘maximum variant’ was dependent
on outside long-term credits. 1 read
from Maurice Dobb—I1 am quoting
him because he is an authority who
is a great favourite of Members on
the other side.
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**“That a considerably wider ex-
pansion of intercourse will be ob-
tained with world economy”—it
is one of the basic assumptions of
the second part of the plan—
“both as a result of the substan-
tial export resources available and
in addition and, more especiaily”
—mark the words ‘more especially’
“as a result of a much
greater increase in long term
predits from abroad in the open-
ing years of the Five Year Plan”.’

When Russia at a time when she
was trying to break away from the
traditional economy of the rest of the
world could depend or could hope to
depend on foreign aid, I do not know
what harm is there in our depending
on foreign aid. In fact, I am one of
those who would say that without
foreign aid we cannot develop our
economy as fast as we want to do. And
that is another reason why I am total-
ly against this idea of purchasing
foreign assets by our sterling assets;
also that is bound to have a very bad
psychological effect not only on
foreign investors but cven on foreign
Governments as also on the Interna-
tional Bank which are now trying to
help us.

Shri  Vallatharas (Pudukkottai):
At the outside, I want to state
that this budget is to be rejected in
toto. There are some budgets fa
which some portions may be agreed
to and some portions may be amended
or modified to suit the circumstances.
But the present situation is such that
a budget of this kind cannot be accept-
ed by the people at large. The
foundation and formulation of the
budget is such that relief to the poor
man is kept at a distance for all times
to come and relief to the rich is al-
ways made a certainty. During the
last four or five years, the policy
consistently followed by the Finance
Ministers is deplorable. They went
on making concessions in the way of
abolition of taxes and reduction of
taxes for the industrialists in this
couniry; but I find that the tax upon
the poor people. on the common man.
in the way of tax on matches, tobacco
etc., has been maintained. It is
worthwhile to note that about 64 per
cent of the revenue is being contri-
buted from excise and customs.

Before I go into the details, I wish
to make a specific request to the
Finance Minister to consider the pos-
sibility of effecting a reduction in the
tax on tobacco. I have received very
serious representations from my on-
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stituency where tobacco merchants
are ;arge_ in number that unless a re-
duction in duty is made their condi-
tion would become very pitiable, I
urge this with all sincerity, because
during my election tours I visited
those. places also and I know to a
certain extent the grievances they
have. The tax on tobacco was raised
from 1 anna to 2 annas, then from 2
annas to 3 annas and ultimately to 8
annpas. Last year or some time before
it was reduced to 6 annas. Now the
reduction must be to the extent of 3

or 4 annas, i.e, the minintum must .

come to the point of imposing a tax
of 3 annas. The price of tobacco has
generally fallen because prices of other
commodities and goods have also fal-
len. In the ‘black market’ or in what-
ever market it might be called, with-
out paying the duty, tobacco is

available at Rs. 10 per maund. But.

licence-holders are made to pay this
tax of 6 annas per lb. which comes to
Rs. 9-6 for 25 lbs. The price comes to
Rs. 9-6 plus Rs. 2, i.e., Rs."11-6. Thus
the stock with these merchants, with
these licencees, cannot be sold in the
public market. This is a very great
grievance. There was no justification
for raising the tax from 1 anna to
8 annas and then maintaining it at
that level without the least contempla-
tion to reduce it. I do not want to go
into further dctails, because the time
at my disposal is short and I want to
urge some morc points. So, I would
at first humbly make a representation,
which must be very effectively heard
by the Finance Minister, that some
reduction must be made in the tobacco
tax, or else the .merchants will be
ruined to a very large extent.

Secondly, when the tobacco which
is purchased from Madura and other
places is taken to the godowns and
preserved there, it loses some of its
weight because it gets dried there and
on the way and its weight depreciates
to the extent of 5 to 10 per cent. The
local officers know this fully well. But,
on the other hand, they impose tax
also on the deficit. That is also jn-
jurious to the merchants. Deficit is
allowed to the extent of 3 per cent., I
am told; but the deficit must be allow-
ed up to 5 per cent. Representations
about the taxing on deficit were made;
they were submitted to the higher
authorities; but they were not heard
at all. Appcals were made against
the assessments: but they were
decided after a delay of four or five
months by the very same officers who
had already found that the levy of
the tax was justified. Government may
be pleased to see that an independent
appellate authority or tribunal is ap-
pointed for inyuiring into these ap-

105 P.S.D
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peals and the grievances of the
licensees whenever those grievances
are levelled against the officers con-
cerned. .

Now I want to make some general
observations on the Budget. 1 have
already submitted that the budget is
to be rejected in toto. Of course it
is quite clear that in the party system
of Government, people who have a
conscience to see that there are many
things in the Budget which cannot be
accepted, and those who have. real
ana genuine grievances against the
policy of the party, are not able to
cast their vote against the Budget.
That is the evil of the party system.
But I am not worried at all about
this matter. The people cannot sleep
for all time. They have begun to
wake up, they have begun to question:
Is there any necessity for a constitu-
tional Government with such a top
heavy administration of highly quali-
fied people who make 'the people
starve not only for years but for de-
cades together? I may tell you that
I am not in a position to make any
serious statements against any body.
But this nation of great valour which
had fought for nearly 50 years to at-
tain its independence has as a matter
of fact been insultetl, has as a matter
of fact been made to see its people
starve, has as a matter of fact been
made to see the people sell their wives
and children for food and clothing.
We have heard of Harishchandra who
was forced to sell his wife and child.
We have thousands and lakhs of
Harishchandras in the country. I do
not know what is the position in other
parts of this counrty. I am confining
myself to Tamil Nad. Tamil Nad is
more or less an independent cultural
unit. They have no business to tag
us on to India if this Constitution is
not going to help us to maintain at
least our ancient culture and to look
ahead in the years to came. I
can tell you that we have been worst
hit people. We have the Cauvery
River. We can make it give the
food we want. And yet we are notf
able to do it, and we are not
able to give the people one square
meal a day. I know as a matter of
fact that I have done a great thing in
choosing to ‘tome over to this Parlia-
ment. I could have confined myself
to doing work in my constituency and
carrying on propaganda amongst the
people to rise against this system of
Government, and to see that a
thorough change is effected by
oopular, constitutional and peaceful
methods which our Gandhiji had given
to us as a legacy. Now. I may tell
vou—I have not much time left and I
will not go into very great detail.
Tamil Nad is thinking of seceding



3147 General Budget— 3 JULY 1952 Demands for Grants 3148
[Shri Vallatharas] ,
from the rest of India. It is a de- ning Committee, under the president-

plorable thing. I do not want to
secede. But if the present policy is
continued without revision and the
suflerings of the people grow, we may
see that in the near future a great agi-
tation will be led for separation of
Tamil Nad from India, or at least for
having only a small connection with
‘the Centre. We are awaiting a de-
cision by the Prime Minister on Kash-
mir to see whether the principle of
self-determination will be followed to
any extent. We want to wait and see
at the present moment.

I may tell you that this budget is
one which cannot be accepted in toto,
1 am reminded of Mr. Ginwalla’s re-
marks in the Legislative Assembly
about how the old budgets were pre-
pared. He said that the Finance Mi-
nister would sit in his room with two
or three assistants. Mr. Sim, Mr. Cook
and an Ayyer. Do not misunderstand
me that 1 refer to an Ayyer. Thesc
were the words used by Ginwala. The
Budget would be prepared and kept
ready. Now one‘can say that the
Finance Minister might have visited
an Ayengar, a Sastrl. a Singh or a
Reddi tc assist him. That is not the
view I take. On one side of the
Finance Minister, there is the Red
Flag with the ensign of a sickle &nd
a hammer. On his other side, ihere is
another Red Flag with the ensign of
a wheel and a plough. And we have
got the other opposition parties also.
They all want to end this system of
administration  because this admini-
stration has been rcsourceless and
highly reactionary.

This administration has been un-
mindful of the agrichlitural population.
Although the agricultural population
is 80 per cent. in this country, the
Government have preferred to in-
dustrialise the country by showing all
sorts of concessions to the indigenous
industrialists. I will not go into de-
1ail; I will simply state one or two
things. The Government have inherit-
ed a certain tradition from the
Britishers. The traditian js to main-
tain this country as a capitalist coun-
try in the interests of the Western
Bloc. We have voted against having
any cronnection with the Common-
wealth. - That is a just decision. We
do not want to be anybody’s enemies;
but we do not want to be tied to any-
body. We want to be free. Our ster-
ling balances are there. It is useless
for us to have them there. They are
not liquid. They are not available for
our national purposes. And the Plan-

ship of our Prime Minister, had re-
commended that the British capital
invested in this country to the extent
of 400 crores of rupees must be re-
patriated and adjusted against the
sterling balances. Did the Govern-
ment have the courage to do it? Why
should we allow the investment of so
many crores of British capital in this
country? Because of this, about 40
crore; rupees of ours go out to th=
Britishers annually, Take the customs.
That also is shared by the Anglo-
American interests: that comes to
about another Rs. 60 crores per year.
And look at the industrialists: they
have not at all cared to respond to
the government’s advances. The gov-
ernment have been caressing them,
but, like the serpents, they will not
come out in spite of all the attempts
of the charmer to charm them. Com-
pare the production during the last 12
years i.e. the post-war period 1939-
1951. Production means wealth to the
country. Production makes the nation
strong. The increase in production
during the last 12 years—from 1939 to
1951—the post-war period—has been
at the rate of 1 per cent. per year. The
production in 1951 had fallen very
much low when you compare it with
the production in 1944 and 1945.

Now, the incomes are not at all
taxed. I think I am right when I say
—I wish to be corrected if I am
wrong—that the hon. the Finance
Minister has been pleading that an
effective levy of income-tax has not
been possible because he is not able to
muster the necessary staff. Is that
correct? I want to make him an offer.
If he says he is not able to do it.
let him please take our help: some
of us are prepared to come forward
and work as honorary officers to levy
income-tax. It is no use saying there
are no competent officers. We have
such a top heavy administration which
spends several crores of rupees on the
pay of the officers; and numerically
also, it is unparalleled. And, in spite
of this great strength of administra-
tive staff, he is not able to find pro-
per men to levy income-tax. It is be-
cause he has no intention of taxing
the income of the capitalists. The
capitalists have put in 02 per cent.
in relation to the general national in-
come of this country. Of course I
can discuss the subject to any extent,
but T do not want to do it here. I
will take only two minutes, Sir, I will
finish within the time limit.

Now, take the managing agency
system. That system in our industrial
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institutions is another source of injury
to this country. I am glad to hear
that the Company Law Committee has
gone into this matter to see what evil
effects have been produced by the
managing agency system. But I would
like to say that this question should
be pursued further with a view to
ultimately end the managing agency sys-
tem altogether. The industrial institu-
tions which exist in this country must be
taken over directly by the Govern-
ment so that the income arising out
of them can be appropriated by the
Government without there being in-
termediaries in the shape of manag-
ing agents. I understand that 70 per
cent. of the income of these industrial
institutions goes to the agents, and
only 30 per cent. reaches the share-
holders. Only one or two mintutes,
Sir. We get chances very rarely.

Mr. Chairman: There are many
other hon. Members who are desirous
of participating in the debate.

Shri Vallatharas: I crave your in-
dulgence, Sir. I am not such a big
boss as to take half an hour or more.

Then as regards decontrol, 1 wel-
come this move and all its implica-
tions. But another interpretation is
also to be placed upon it. It is a
cover to screen the chaotic condition
which has resulted from the pursuit
of the grow more food policy and the
great loss that has been sustained in
the purchase of food grains from out-
side. That is 4 point which I want to
urge. In spite of the fact that de-
control has happened and that prices
are a bit controlled, it should be seen
that the grow more food campaign, as
recommended by the Public Accounts
Committee should be entirely entrust-
ed to the States Governments.

Shrl Mohiuddin (Hyderabad City):
The hon. Member who preceded me
declared at the commencement of his
speech that the Budget should be
totally rejected. His main argument
apart from general observations was
that the tax on tobacco is very high
and has not been reduced in propor-
tion to the fall in prices. Now, Sir.
the premises that the tax is high lead
my hon. friends on the other side to
the demand that the Budget should
be totally rejected which seems to me
to be a disproportionate conclusion.
There must be some relation between
the causes and the conclusion at which
one arrives. This conclusion of total
rejeotion has no relation to the reasons
which he has advanced.

Now, there has been a general de-
mand from all sides of the House that
the investment ip productive en-
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terprises is not sufficient and that the
various productive projects and
schemes have not been properly dis-
tributed all over India. Dr. Krishna-
swami mentioned yesterday that the
Plan does not specify the industries
which will consume electricity that
will be generated by the hydro-elec-
tric schemes and that the Plan does
not show the net result after 5 years
ine terms of income and employment.
Now, Sir, everyone would like India
to invest more and more money, to
create and to pursue larger and larger
productive schemes. But the Report
af the Planning Commission frankly
admits that the resources are not en-
couraging, It appears that practical-
ly the whole burden of investment
falls on the Government, and the re-
sources of the Government are limit-
e¢d. Now, the investment can come
only from the savings that we make.
We do not know yet exactly or ap-
proximately the total National product
in India. The National Income Com-
mittee has given some estimate which
they themselves admit is approximate
and very roughly approximate. It
estimates the income to be about 9,000
crores. Now out of this total national
income we should expect a very large
saving. How large it should be, it
would be rather rash on my part to
guess. But what is the position in
respect of actual investment in the
private sector of industry and com-
merce, The Controller of Capital
Issues in 1950 had given permission for
the issue of capital to the extent of
about 76 crores. 1n 1951 the permis-
sion was to the extent of about 58
crores. Now, I do not know how much
of this amount was actually issued
and subseribed by the public. I could
not get that information. But the
Planning Commission only six months
ago had mentioned that the new
capital from private sector is of the
order of Rs. 15 crores. Now the
amount of 15 crores out of which of
course about 78 to 80 per cent. would
be invested in industries is of a very
small order. A very large sector of
economy has been left to private en
terprise. But the enthusiasm of the
private enterprise is not what it
should be, During the war we find
that when there were expectations of
high profits, the investment was very
large. But now the investment seems
to be of a very low order.

The other item of importance from
the capital market is subscription by
the public to the Funded Loans. The
Budget this year gives the estimatr
of Funded Loans of only about 2¢
crores. This amount of 25 crores ex
pected by the Finance Minister to be
raised from the capital market is ex-
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tremely small. I shall not go into the
reasons for this lack of flow of capital
from the capital market. I do not
know whether-—as it was once said—
the capital is on strike; it may still
be on strike. The hon. the Finance Mi-
nister about a year or so ago had said
that the constitutional changes that
have occurred and other changes that

are in train have apart from shifting-

incomes made a difference to the pros-
pects of various classes among them-
selves and certain amount of time
will be required before we quite know
what the pattern of the investment
market is going to be. I think that
the time is ripe for us to decide what
pattern of the investment market we
should have.

There is a growing impatience
among the masses of the people for
removing illiteracy, dirt and disease,
poverty and hunger. That impatience
is gathering momentum every aqay.
There is no doubt that this impatience
among the masses has been created by
the National Congress. It is a ques-
tion of great importance and requires
very great cffort to overcome it. This
impatience should be overcome and
canalised into productive channels so
that it may not burst into something
which is not desirable.

Having dealt with the capital market
I would like to draw your atlention
to other sources of mobilising our
savings. The Government of India
had introduced some time ago a small
savingy scheme. It however appears
that perceptible progress has not
beer. made in this direction. The
traditional view about small savings
that has been handed down to us by
the Royal Commission on agriculture
and the Central Banking . Enquiry
Committee was that the surplus left
with agriculturists, who constitute the
bulk of the pcpulation, is very little
even in normal times. The Rural
Banking Enquiry Committee that was
appointed in 1950 came, after investi-
gating the various factors, to a nega-
tive conclusion. As there is no time
1 will read only the last sentence of
that negative conclusion:

“—{t cannot also be categorically
held that no possibilities of direct-
ing rural savings into channels of
investment useful to the public
exist at all.”

We have seen during the last two
years that the Uttar Pradesh Govern-
ment had collected only from tenants
-—I would like to emphasise that they
had collected only from the tenants—
about Rs. 30 crores, and I am told
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that out of this Rs. 30 crores, over
Rs. 20 crores came from the current
savings. Though Uttar Pradesh is a
specially prosperous area where the
cultivation . of sugarcane is spread
over large areas, this, however, shows
that there are savings in the rural
areas. We should tap those savings
and mobilise them for the economic
improvement of the country which is
so essential today for the future of
the country.

Mr. Chairman: Iwould like to make
a -suggestion. As there are so many
Members who are desirous of speaking
and this is the last day of the ‘Budget,
hon. Members who are called upon to
speak should as far as possible try
to finish just a minute or two before
their allotted time so that I would be
in a position to accommodate a few
more. With that request 1 would cal!
upon Mr. Nana Das.

Shri Nana Dass (Ongole—Reserv-
ed—Sch. Castes): I rise to speak on
behalf of the toiling masses of our
great country. Speaking on the Pre-
sidential Address one hon. Member
from Shantiniketan wanted Alladdin’s
lamp and another Member from Bom-
bay wanted a magic wand for better-
ing the lot of the poor masses. Very
fantastic wishes indeed! 1 tell them
that public finance or the Budget is
the magic wand. If the Government
is really sincere to betier the lot of
the toiling masses the Budget can be
used for their benefit. But we can-
not have that benefit if the Govern-
ment is not willing to use that Budget
as a magic wsnd. Public filnance is a
great instrument which can be utilis-
ed to better the lot of the masses and
to bring about the prosperity of the
country. ‘The aim of the Government
should be to raise the standards of
the millions of our people and taxa-
tion and public expenditure should be
used towards that end. What has the
Nehru Government done to achieve
this aim? It is said that the status
quo has bcen maintained in presenting
the Budget. By maintaining the
status quo, the Nehru Government is
playing with the lives of the people.
1 say that the people are not going to
allow the Nehru Government to play
with their lives and with the lives of
their children. It may be a very small
matter to the Finance Minister or to
the party in power if the status quo Is
maintiined. but it is a matter of life
and death to the common man. It is
the Government’s financial policy that
decides the production and distribu-
tion of wealth in the country. It will
also decide the fate of millions of
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masses. During the last five years of
our freedom there has been unemploy-
ment, under-employment, coupled with
soaring prices and scarcity of con-
sumer goods, leading to under-
nourishment and suffering. Pevople
were subjected to gradual starvation
and slow death. Some hon. Members
from the other side declared on the
floor of this august House that there
hds not been a single death due to
starvation. What a travesty of facts
it is! It is only when people have no
food, when people are under-fed, when
people are starved that diseases over-
whelm them as they have no disease-
resisting power and then they die.
Such deaths are starvation deaths
even if the Government and the Con-
gress Party are not willing to accept
them as such. If people are dying in the
country it is due to unemployment and
the negligence of the Government and
the people at the helm of affairs are
held responsible for those deaths.
During the five years of freedom
poverty, beggary, disease and sgualor
have been thriving unchecked. Many
thousands of lives have been sacrific-
ed because of the Himalayan blunders
of the ineflicient and impotent Con-
gress regime. On the eve of the
general elections people expected a
better Government, a people’s Gov-
ernment, which would save them from
the haunting demon of Hunger and
from the clutches of the blood-suck-
ing capitalists and landlords. But
unfortunately for the masses, contrary
to their expectations, the old capita-
list regime has come to stay in our
country for some time more. The
old regime, hated by the masses, has
come forward with the old bureau-
cratic financial policy under the plea
that the status quo has to be main-
tained. What is the meaning of this
status quo? It is mothing but exten-
sion of untold sufferings to which the
people were subjected to for the last
five years. It means continuation of
unemployment. starvation, privations.
sacrifices and finally deaths. Is it not
a declaration of war on the people?
I ask. The Presidential address has
strictly speaking extended the hostili-
ties against the common man and the
financial policy of the Government has
confirmed it for one more year.

Look at the taxation policy of the
Government? ‘Tt is nothing but rob-
bing Peter to pay Paul. About 70
per cent. of the revenue i3 derived
from indirect taxes—taxes like
customs. excise duties etc. Indirect
taxes rob the poor consumer. It is a
tax in the dark and a bitter pill coated
with sugar. The intentions of the
Government are quite obvious. The
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Government js bent upon squeezing
the very life blood of the common
consumer and the common man. Take
for example the excise duties on cloth,
sugar, vegetable products, coffee, tea,
petrol, kerosene, tobacco and all such
things which enter the common man's
daily life. To make matters worse
there are the provincial sales taxes on
the necessaries of life. People living
at the subsistence level or below it
have to forego a portion of their food
because of these taxes. Thus the mid-
dle classes and the poor masses are
squeezed and starved to death, If
the railway rate is increased it is
again a tax on the poor traveller. If’
the rate of the post card is increased
it is again a tax on the poor consumer.
“The Government without any sense of
the difficulties of the masses have in-
creased railway fares, railway
freights, the price of post cards and
have levied excise duties on all neces-
sities of life. Thus the Nehru Gov-
ernment has made the common man
and the poor consumer a scape goat
of the capitalist and the big business
of India, Britain and America. The
tax burden on the common man is
intolerable. The toilers are made to
pay in blood, tears, limb, life and
health. - The taxation policy of Gov-
ernment is lop-sided, out-moded and
out of date. The tax burden on the
rich and the big business is only 7§
per cent. and the rest falls on the
middle classes and the poorer classes.

Even with regard to income-tax, the
tax burden falls on the higher middle
classes, small traders and small in-
dustrialists. But the big business
capitalists, landlords and black-
marketeers are left scot free. Income-
tax on crores and crores of rupees are
evaded in the name of binami share-
holders and partners in big business
and industries. The burden of taxa-
tion on big business is only 74 per
cent. Why this soft corner for the
capitalists—I fail to understand. Be-
cause they are the makers of the
Government. Naturally our financial
policy is made a mere tool in the
hands of big business interests and
the monopolist commercial interests
of the Anglo-American bloc. It fs
made a pawn in the hands of Britain
and America. Our proddction and
distribution in their last analysis are
controlled and shaped by the British
and American business magnates. The
interests of the common man have
always been sacrificed for the sake of
big business, On the other hand has
the Government given any relief to
;?e small traders and industrialists?

one.
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I do not find any difference between
the financial policy of the Congress
regime and that of the British regime
in India. The old colonial financial
pphcy has been scrupulously followed
right from 1946. Government have
never changed its financial policy or
given any tax relief to the traders
and industrialists. On the other hand
much tax relief has been provided to
the big business. The excess profits
tax and the capital gains tax have been
abolished; thg rate of super-tax has
been reduced. Recently the export
duty on jute was lowered. What for
has this been done? Is it to help the
common man? Is it to help the small

industrialist? No. It is to help Birlas.

and their like. It is to help the
foreign capital invested in jute in-
dustry. It is to help America to get
her jute requirements at cheaper
costs. To make up this loss in export
duty, Government has come forward
with the withdrawal of the food-sub-
sidy,—again at the expense of the
common man, the Government is feed-
ing the capitalist. The explanation
offered for the lowering of the export
duty on jute is that there is a slump
in the jute market. Why should we
not open avenues for our jute trade
with other countries? What for is the
Government robbing the poor man
and the middle class people in this
heartless manner? Is it to better their
lot in the future? (Never. It is to
help the big business.

Now let us examine how the re-
venues have been allocated. It is
seen from the table given in the
Budget that interest and other obliga-
tions form about Rs. 69% crores.
Privy purses to ex-rulers and their
relatives amount to Rs. 43} crores;
defence expenditure about Rs. 198
crores; civil administration about Rs.
55 .crores. Again payment of interest
is a burden on the people. If we pay
interest to foreign countries it is a
‘total loss to this country. But the
Nehru Government with a childish
glee hanker after American loans with
a bowl in their hands. I pity Mother
India with her
abegging like this.

vast resources go

If the Government is really sincere,
if the Government stands for the wel-
fare of the masses and if the Govern-
ment stands for a class-
less society, let it be bold
enough to levy the following taxes:
tax on unearned income and wind-
fall wealth; death duties; capital levy;
betterment taxes; reintroduction of
the excess profits tax, the business
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profits tax and the rates of corporation
tax, and super-tax should be increas-
ed and if necessary conscription of
wealth. Lastly, if the Government is
not going to guarantee the right to
work and if the Government is not
going to allow the toilers to enjoy the
fruits of their labour that Govern-
ment will perish.

dfeq STET T Wrw  (TETE) :
AT YT qRE ;AR eaw
e W AW ¥ oge qIv &, N
aFaY g ¥ A 7.9 S PEY
aid sewAe qefafrewe (internal
administration) & aX & FgT

Shri Nambiar (Mayuram): We could
understand better if the hon. Member
spoke in English.

qfem ST T WA §r St W
Y B AN jewe  TefafrmA
¥ ar & g e g 4 faege I
(dull) srem g ) s s
(opposition) #F =l T aH-
WMEgT R AT EH | ™ TF
aTH T qTea 4 FEy 4 fr o fo-
wH & qET 9 AR g qR o
§ fre 7 aw g #wt ot e A
TEuds  fRex (income-tax
officer) a3 & foq dwx g 1 oty
# F oF qFaT g o 5 aga IR
¥ #r ot aRk faed goefer fai
(superlative degree) = =€
e TR, F ¥ AET AN @ |
# 99 qFOT A T FI O AT |
7g Fg1 aTar & 6 agt o EF FW AW
fear mar & @ & g W Rsaa
ft f5 qgr dm @ T 1 w9 fE
ag &9 ag & =9 (speec hes)
4t f& oY facgs wfexdr (contra-
dictory) o 1 37 & g7} wrar
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FIE 909 g ¥ 9 F GO (sup-
port) T FT @FAT | TET AHAL
W A X fooge awr &€ s A
3T FY 7% ) Fe | F fAgEa aEw
¥ wrgaw fafaeet giga 1 faawa
# 9% UF q AW HIAT ATEAT §
st f& oo defafras & ok
& q TToe® TEET & |

qES A S # A FAT ATEAT
g a8 a8 § v 29 T9e § =< il
¥ foq ok w=x IR A O FF T
& g § | A OF 979 A A @E I
I A FIAT A1EAT § 4% ag & o qwma
¥ IR GATT TAARE FT T TH H@T-
aa I § A fF fread ¥
TaAE F FW AMG | G99 AT §EL
3y sifadw (provinces) # st f¥
s wifadw (border provinces)
I & I T ¥ @F Wfaw F FA
qea §  fF wifaw & qiéw=m (pro-
tection) & fo? i & afew 37
gt #1 39 wifadw &1 gwfed axarza
FTAT TTAT & fF 98 AT I E | T3NS
g AFAAT ¥I& TR FT FA
aifed | FAIY Y ST G & =T
qIE T T A a9e X agw gEar
quTa TAAE A R AT qTfEET A @
a1 X 9g7 IR f&an v 3 s
N g FFEGET T 0¥ AR § §I@
# aga ¥ o FoN 5 e 3o
TaAAE F1 qg WA qA@ TAAHE
IO TG sTed wifgd afew g3 aT-
e FIF ATCEA |

@ am N & @ fam & wg
e § a7 7% & o et o fa-wew
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= g §, fege F waw & A
gl madde arw ifemr #Y awETE
FAAMARGATE | qg F & 5 o
(food) #t wwifafafe=y (respon-
sibility) @ea (states) #r wa-
#za (governinents) & & 3 g«
Kezg M Ao T F JU I=2T FT AT
e w1 Tifgd dfew wwr aF
dFTHe aEAeR Y (abnormal-
circumstances) 1 §aT% &, ¥ 1§
a7 gET FE AT I @A KB qaHHe
& fe 7 s wfed sk faar
@ A% 9Ta T & 5 dwe mAaT
W qS H TETET FL | gAY A4y
feame & <Y #7937 IA qoTY AAH-
HET &1 g7 SATST AAT FTAT 76T AT
fex ot @@t & SF A ag fagray
@ 5 g for w1t 7€ e amam
W Fga @ fea 7 ¥09 uF e|w T
9T & T | g arfgara wy wew
g fr fogeam & o=z o gfamar
sre (breed) & 2t g fr  fawd
qara, o o & gat feeal w 7Aqht
oy & s g e @
FTET AT WA AF KT GAC E 1 [N
WY T T 9 ¥ A fa
GoITa FT THATT AT § Afew qIL qow
F1 [FaTA gAr & | Wled Tw way
o1 fgw 2z T & T e wifgd
afex dgo Tavde w1 o d frear
¥ oafed | W dR ¥ A,
FAT A 0aS AT A—ardY g
wgi ®a AW § A A-qg arATS
o E fr g o gaEr T fae
WY § | & Taded §@ I w1 qAi
TR TG FT gHAT @ A IR
& a8 &=l TS s 9w @ d
#zo wEHe F1 Tfgd fr ag ¢ goTa
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[dfeq zrge 1w wra)
# Rz maade F 737 FL | IR T
g g ot Swi A ag fawwa
gh s @ & @ 7@ e T
QY & 1 T wda St farad @ I
ag Wt fawmg o i 2w & sugd
F AEAE, WM HR IEATE
AT g & € S fr oaga A
ot | I =< & I i weg & I
g 3u¥ ¥ ar{ I & wRE qg=A § )
fed ® sa ¥ a9 w&m f5 o
o @fim (famine) = @ w §
W fod v do @faw wT (cent-
ral famine fund) smaw fFar s

arfed Star 6 qge ot a1

o foofad § & ©F @@ o o
& g g i fdfafeda (reha-
bilitation) # fe=fad ¥ TwR
AM AT QA ITF I A F@&ER A
g & & v @ aa ¥ |w fdfa-
fode Y M § | qEs A qdr R
g1t av foefe  (refugees)
N AEe  grerewe  (gainful
employment) & faelt § sl &3-
%< #t 7g F=Sa (complacency)
fe fopie &1 wfam @ mar &-
& od v agar § 5 ogew A
21 iy fefafedem wreA=w -
W= ( Rehabilitation Finance
Corporation) # arey g% ¥R
(deputation) @@= fafrez
wrax %y fagoag & gfax gam a1y
30 I T ad feqr a1 fr fdfe-
fedqm HTEREA 1 Y FAT TAT
frer wifgd W & 9% o9 v%W 5
qg TCWTET RS § | W W AY
w wifgd |
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9 g9 ( House ) # sga
IR Y a8 frmraa A £ § 5 faggsw
Frz® ( scheduled Castes )
f qydww  ( Education ) &
fodt aga #w wown fam mar § &)
# 39 farFraa w frgmaa sw & g
AT E 1 W ¢ H IOT I
TR TR @3 AT A TEAAe
e fr e A oA S A
e & foF tF FAT TAT [
aifed | gH A WY FiEdRgEA
T qg wed @t 4t 5 @ 9w F
N T F I AT Ay FT I fR
3 #Y frelY e forema (further
representation) & ar fedr
gy fama f1 g . AG @@ |
W FATT T8 AGTC F1AN & A
AR I AN aehw & fod w7 &
M OF FAT AT T@AT Arigd
ar |

X T qET F BT FIA TR ATA
&Rww  ( taxation ) ¥ feefae
& od wr AT § | O A S
& g I 9T G FHIAT FA1GAT § AT
qg & f gl a% &a 7 9q1@ @ g
oY 7g &Fmw &1 fawew ( system)
¢ ag e 7L ag ¥ frgraa fed
frer ( defective ) &1 ®
gw ¥7 fgew  ggt O AR
yasmmar @ 21 ww fx fafem
Atz qgi fY A g agt & A0 A
wTer ¥ e 99 age A A
ft # Ig A @ T fawrey
of fis fo & gt ax @ & SR ¥
sqrar &xa age fear ond ) @@ aTa
w1 qr faew af o 9o o1 W@
1o & agad wem fr agt 9T AT
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oF dREe g e (Tax-
ation Enquiry Commission)
foerar 97 @k ag AR WA F
faeew 1 9 X & Fara fF a8 fw
@ & & g wfgd | qi #
& ¢ § s fafreex arfgam
FY faqaa & 99 FXAT AST AT @
g§fF fog wmie wfael (Hindu
Joint Family) & &=
facge AT € 1 9 weew fufa-
ge@ (Fundamental Principles)
# faers § o &% *ff sFee (un-
just) 81 & TWF IA¥ aga TW
AN T qFT § =9 fou & 9 AN A
ZETAT AGY AEAT | TW oA qW
AR W aga A ard e FAT § |
ofea # o9 &€ % 50 9910 1 F7E
"SI IAT &1 T a9 A qIRA FrE
oqr  rEAe fafaeeT ad smar fe
frm 7 z@ = fewe  (defend)
frar &) i ferg wITse Gfsrell &1 S
AT § | g UF weaq fafree &
W aa gwdt 31 g frar | dfEa
T8 FT AWST § | g UF g FArgar
¢ T AQ ST A Te SmEd |
Y % T FATS T FD TG FoRaT T
@ fod & sa & a9 F AT §
f& . uw T fawew 1 @@
FIX AT ATEA & A ATgAT (argu-
ment) & g@® g Qfad
 HfE g A9 AW A A AEEE
& A7 Wmey | ag fog e e
FT WY SR § 98 faege  ammaw
@ o T ¥ Il ¥ @ A afew
geries et & Wt faors & 1
AT B FT AGET FAT ATRY &
foF ag o1 FPIH FIE § 8 F AV
R fewad | # qww § I FE
106 PSD
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TR g fF qg I F AT
e (Investigation Com-
mission) & f @ F a
# ot fawfed #Y & 39 a1 3 o aF
1T § AT T e & I AR
f& s & anfed fofe 3,500
g 3fFm St seHY Yoo AT foo0 GaT
@ § g oft Tw AemEw ad*
G I W IR M
ifgd | z@AdaTeEAa fas  , (Fin-
ance Bill) gt amq  T@ &
f fow aaa g F ag Fg & WE
faear | @ fod & S 3@ * agt o«
T faar

™ g § 99 A W 3 foofed
¥ o a0% am fou § 1w faofad
# or Fgdr 7 A gard o g9 §
f .

feama of 1 §, o T T

#19 3 Gaew  (Averages)
g A ¥ E fewer ¢ (trade)
# T s gar &) ' fgme
¥ oY i AgE A & AR A
AT F1 TQHT a7 foay § ag o
21 W If@ Ay ag AT 3G
9 AIRHAT HY I FHAAT wTHET g
§ AT &AW AT F Y § ) AT TG
W ge gl wewdw (In-
come-tax) & fed gTdfa-
g 39 (Individual cases)
Foam fTIe@ & § ™
fod amg & fazwa & a9 waT
fr @ w 8ifed

oq T ) s Afed oW g

(House) & #%f wfgam A @
Fax A forma g A fare
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[dfea s wwia]
drar § st 7 @Y, dfe & ag o 7T 7E &ro o ATTo FY AT § @I

ifr mwwéwm seddw (In-
cidence) @ga &= &

TF 9T T AT FEQEA TR
fAs F @ qE@ § 4o, Roo TH
& Of et o g, A o §
Tzt fah 399 4o, Roo, o TR
uF A wT > JY | FF T TR
iff e do e & Ava
FM SART T E | TH AT H § AR
dfrar 9 £ 3R 39 T aeET ae-
WY o wd g LR W F
I TR N @I fF
AT FATT & EFG FT | A AT &
I Fem fF ¥g a9 FT WA
fre ag 11 § | 9 wEw |dr gt
A S IEEE [ E F g
FT & 913 3fFT qE FE A S
ag # afaedr (arbitrary) a0%
AN @H IR E I WE I N
qE oF QA TE aga @ ey &
R F F 9 uF fedt wreAw fafaeex
F g 9@ F9 (pass-on)
N & fomaa &y R o
e W fF o femE &Gm i
N T § sNag 7g9 8 & ™
¥ gT TgT  SuTeEr Anr § e
e T8 g afgd 1 # o
¥ o FEW fF T A A A IEQ@

g

W swmEr o fw (re-
form) FaXAF ww R Fad
FA AEAT § A€ Ag g Ao
sfemdz wfawe(Appellate Assi-
stant ~ Commissioner) #)
dYo @Yo HTTo ¥Y wragdr ¥ ger1 ¥ |

§ @ ag 3fed¥e (independent)
AR A 1 A FT TR | 3D Afgee =
Firee ifed¥e 7 § | e faam

¢ afeed & ¥ @7 &) d9w o &, agRe T

FAL RO Ifom g gz @t o
LR A A g W
# 70 fawma ad & A0 fawww
A ag E f A P wfewee wfawx
qFRgugd ifevse i d s omaw
ag e o Flo Ao F AIAET &
a9 a% ag 3feqse a0 § F9 TG
FT §FAT | 37 F giEw, (transfer)
ST ( promotion) X qifeeT
(posting) @& FT o oo
F wraga & | 9t ago< (Circular )
FATY F@ § N T F AW
qeaT g | Havg W dm  gfeuse
TRl ( Independent
judiciary ) ¥Fmw Tl @
Tl AT QO TR ALY & qwaAr | ®
A = fF e & g3feeima FHaT
q Wy ww fewiz ( demand ) #
gqe ( fupport ) fFam ar 1 z®
feu g w1 ag fewe wwar =g |
I\ 7 ag Fg £ aoe sfaedz wfaea
&1 @ & ¥ ( under ) ¥ T@ FY
AraedY &, ger X sfeqdz aar I
Tifed | & g ¥ 9 FE F gg q|
fegrd (reform) & fa 1 I R
FRA AT FT FAT Afegd | AR 3w X
¥ e fgd | go fo F ¥ew
( sales-tax ) ¥ swarfeos ST
g, T TW A F AHATA AL
4 ¥ v wy  gfedde aar faar
3T 39 %7 a9l FaTa g | A 98
e snfees  (Execative)
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Officers ) 4 w7 #r wF zfediz
¥Efae anfea & waga T faar
§) % od v 5 Qur AT fgraa
wafeq grm o

# OF I A TTE AT Y qaoog
iR froem AR @ AF W) AT
F9 FT g1 a1 ove ( pleasant)
W g1 g7 g3 (Investiga-
tion Act ) Y @ wo ¥
TR WA § @ A aE
B g9w A s femEr @ g
AR & T @ g 7 QT www w
e fggam & wrd Al dw fa
FAENTT  FHEA FT | A @Y TG
o9 FHATET AE gE A1 TANHE A OF
our faeew agt g o foear fF S Y
v sfearaa @ f@ st gw@ &
suraT § 1 # 39 41 Pefes ( critic )
g @ § Sfew ud e § e #
T ey wgaT § B oAy R e
gewm ( pleusant task ) §
fF  dFwiwm 3R weAw fewEde
a N F19 four 9 39 FIL TR 9T
fFa ST aow fad il ©
a®ar | & fret age Y gaaR Ag
s 3T g Wt gee AE v f
¥ g U TR H A gy AT AT
59 ( due meed of praise )
gaga g g s wgrd an |
S # fRar gg A F ¥ oE oA
@l gge 4 A 3| & I faege
ST F1 a1 w9 fem o geR A A
fear f& s@ awaT A, FfEeE
# o ¥ dvg swaA 7, 99 & feu
&, I & & fF qw S AR w9
st 79, ag Fwera  (Compe-
tition ) #u fewr f5 gw o
R SYTET § SATET THEST FU HX A

3 JULY 1952

Demands for Grants 3168

At fFw a0% § e, (burecau-
cratic) a0F ¥ Af, afew dqrHfes
o= ( democratic approach)
¥ oS, S F qr Ts ST I w7
W F0 HR g@< a7y foar R
&7 3w ( tax evader ) ¥
wgr i g faort Y s Ay aqwa
& T qTE A A AT U
Tua 7EY 411 @Y fe o, areTaaTeT,
£R FUT AT W A grfae fwar
fréw st @l it w A W
# ITed R | TG 4T FIT &, qG
@ aRarft Far g fF ¥ o§ Ay
T A Am A I Fad ww
g § fF &R w0T T @1 e
§wifga dwz (D aconian
method ) & 7, =X 97 dqe
(star chamber method) & =%,
afer & a0F &, Aow w7 fom
& o F®T f qg FTH 09T 97 Y qqAR-
17 & o\ 59 & soTar oY T AT
fagagd fFam & femdde 7 =g
Iqe Faw fFm O fr adr Sge O
i ag ot feadde 1 9y difaam
(position) a1 @ # fraraw@ &
Awa AgY ageA faar g &g @ R
T e AWl A S geE @
g w1 &1 ( vindicate ) =%
fear | & s wreAE fafaeee g
£ Ay arE FIAT FAEAT § 1F IgH A
( Assesees ) arlY THw dFw ¥

arel & wEE 1 I7N A sl aan

fs afsow fr3mig snfeaw (Public
Relations Officers )  wowar,
awat, o W & g fRt §
I FT AT FTH LM ! I A FH 47
grm fF 3 W & qdd A Aem

0| & 78 g § ) F awwan §
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[afea arpzam W)

11 A. M.

@ 30 d £ Gan A o qg A9
# ag g § ¥ 79 3w § ) dFw daw
¥ A ¥ IFW AR A @e A WY,
TN & I AT %9 awH,
¥ 7y Wl A Ave T §
N g I g A I |
ar & a9 ag fr Tg § R T ow
W 3 afReT wed w1 S @
W 3§ 9 A F owET A fe
W 8 W F & A i
9 e dFw AR e s |
feMtesgd 318 ag sw sm
ag 919 g CF AR qoF § F dmar
g fF Tmr ¥ @ e
T AfRET TR v ¥ ) W™
I A A AR FEww xiE §
¥ kel ® e § A F e
& f5 @ afedt & 9 <@
A WE TF O oaF W amehim)
! AT T F 9 e dww
FaH T F T AR F fF oy
AT 7ET X | AAE qaT §,  ofemw
Y AFT § AT TATHT FY IT B T
T fed i ot SS9 anfac
SUTET AT TFEST FX Iq A AT
% % afw g v daw anfea o
6 @t AR o< &Fw e @y s
TCRT T 6T § | H9BT ABAT Y &
WY SIS F FIHATE F T ATA I
FT AT FAR qAW WY A

# wam &Y faqwa § &y
T €0 A aR A Fwwm o
4 w3 frot duq d sew dfax
(Custom barrier) & art #
ot fear a1 | weew dfaR ot @
F AT PR e ¥ weeT @
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§ SF T # od fwar ar @y ga
wrERa  fafaeet @rge 70 99wl
N GTFTIT AT A W
I AN I A FgT 5 99 @ F
fod spanfigar € 997 & 1 & s FET
f st @y wenfewr o9 a0 #T A
T ar 9@ ¥ dfwae (period).
Y T THA & | TF HTATR {TF A, T
#, ®zg A, FEw dfa 1.
sfadgs  ( unthinkable ) € 1
Fagm g fF SRmm & gArmiiwey
(uniformity) g arfed |
dew &xm A gAwwer  (unifor-
mity) F@ § 9 &5 & gArH-
Y F<3 € at g8 @ 3 gATHITHSY Q)Y
afgd | 98 TF ATATX qEF HT qVIAT
& faors & fF o H @@ avg W
Eictcii Al

OF A AR § A FEAT | IS
wEAE FHRM G AT § 1§ IS
F o e f5 g aw faaAr
o &, S Egwade (develop-
ment) #r JorEN & g e
wAa & fF aga o oF €2 F qJoT
g s 2w oufa &m0
o q@ 7 9w § fF o &ew oA
graws # yiew (grants) R
st (loans) 7 ¥ afw & &1
g fw@ria (resources) ¥ &
fir ez oot arFa ¥ @R I feards
# sy B fAers R a8 9T
F fr g A JTAEAr § S OF F G
& QT ¢ ag I & g | 1 9 Ay
WA I S78 T IUT qW FT
&t &, =wT (squander) T &N g,
#x g ag que § 5 98 &4 qmg
wréTe fafaeey agqe a8 #6) wh
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qra § @ uF frgad o) ara a9
LM AR uF HNarg fae §
grarsi w2 dar g—FF s amw weR
g f§ w1 (democracy) F®
(work) &%, T ama @@y § fF
a9 ¥ g1di @ (scheme) s=d
ag 7% ¥ At fedizormaaa (dec-
. entralisation) #1 & fas 78 &
g wifed afew ag g ifed fr
I % fold Rz F1 Awgea f st §
¥ e o 4% T aeay a
T O A #1, 99 %1, g7 oF 17
Rz 2 fam @ acod oo fadw ars,
wia Jre, fefgae a1 qw @
IR AEgE F AN fF @@ o
fergeama & sz ggwa FEw gk @
AN W F AN AR TR F
TR A 7 g A N afeare §
F 2@ aft Ty & & A,
I IR g
AR A & T E 1 F A9
1 AT 3187 FTaT g i oy F Agramr
FF 7@ OF QA fae sarar faam

Mr. Chairman: Today is the last
day for discussion of the budget.
There is a long list of names before
me, and I have been getting notes
from several Members that they
would like to have an opportunity
during this discussion to speak. I
therefore think I have got to accom-
modate a few more speakers. That
means the time should be reduced
from fifteen to ten minutes. I think
the time hereafter will be ten minutes
for the speakers. thereby many more
Member will have a chance to speak.

Shri Vallatharas: The session may
be cxtended for another day instead
of reducing the time.

Mr. Chairman: That is not possible.

Shri N. S. Nair (Quilon cum Mave-
likkara): Even now a speaker had
gone on for 20 minutes, and now you
turn to us and ask us to reduce the

{ime.

Mr. Chairman: I think that charge
iv not fair, because there was another
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Member of the Opposition who also
took about 20 minutes. So there is
no reason to complain so far as the
distribution of the time limit between

‘the two sides is concerned.

course, if people co-operate it is dif-
ferent. I ring the bell a minute or
two before so that they may think of
winding up, but they do not do so,
and 1 allow a minute or two more.
have been doing it. If Members finish
within ten minutes, they will be able
10 help others who are keen on speak-
ing. Therefore, I will now call upon
Shri ‘Tulsidas Kilachand to speak, and
I hope he will flnish within ten
minutes exactly.

Shri Tulsidas (Mehsana West): I
wish to begin by making a few obser-
vations on the flnancial policy of the
Government by complementing the
Finance Minister on the sense of stabi-
lity that he has created in the minds
of the public. We are passing through
times which are difficult in many
ways, and we have to see that our
financial policy is stabilised, and to
that end, our Finance Minister has
created a sense of stability.

The Five Year Plan is the sheet
anchor of the economic policy of the
Government, but it will depend on the
Finance Minister’s skill to find the re-
sources for the implementation of the
plan without disturbing the normal
economic set up of the country.

The most striking feature of the
budgetary policy of the Government is
financing the develpoment projects by
surplus budgets. But we are told this
is unavoidable as raising the funds by
internal borrowings is not possible. We
are not told precisely why internal
borrowing is not possible—whether
our savings are inadequate, or whether
the pcople who have the saving, are
not investing in Government securi-
ties:

An Hon. Member: There is no con-
fidence.

Shri Tulsidas: I would request the
Finance Minister to go into this as
we have got no data and no statistics
on this question. It creates a vicious
circle: when taxation is high, borrow-
ing is not possible, and when borrow-
ing is not possible, we have to have
heavy taxes. This is a vicious circle.
and I hope the Finance Minister will
certainty look into this and see why
borrowing is not possible.

In this respect I would also like to
mention and bring to the notice of the
Finance Minister that for any kind of
borrowing. we have to create confl-
dence in the minds of the people. that
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the expenditure which the spending
departments of the Government are
incurring are done in the proper man-
ner. The Finance Minister has already
mentioned in his last speech that in-
dustries should look into their cost
structure. I welcome the suggestion,
and I am sure industry will certainly
look into the cost structure not only
to see that the cost structure is reduc-
ed for giving the manufactured goods
to the country at the cheapest possible
price; also they have got to see that
they will be able to compete foreign
markets, but I would also request the
Finance Minister that in a similar
manner the expenditure on the Gov-
ernment side should also be looked
into and should be properly checked.

We have been listening, and I have
heard from at least one Minister, that
now we are thinking of deficit financ-
ing, or deficit budgeting. In the Plan
it is mentioned that if we do not get
foreign aid, we should resort to deficit
budgeting. But only last year we were
talking of surplus budgeting; today,
this year we talk of the idea of de-
ficit’ budgeting. 1 do not say that we
have not accepted the principle of de-
ficit budgeting. Most of the budgets
show deficit budgeting, but it has
been done to the extent of our re-
sources. We had our cash balances
which have been reduced now to a
very small amount. We have also re-
duced our sterling balances. There-
fore, to the extent of our reserves, we
have done deficit budgeting. But the
idea of deficit budgeting which is now
in the air is one of printed or created
money. This is a very dangerous pro-
position, particularly when we have
just got away from the inflationary
trend and we are just entering—I may
call it—either an adjustment of prices
or to some extent depression or what-
ever it is. We have to be very careful
of deflcit budgeting. It is not so easy
viz,, the idea of printed or created
money. It is a very dangerous thing
to do and I would request the Finance
Minister to be very cautious and I
am sure that he has at least in the
budget for 1952-53 not embarked on
this policy, but we may have to do
it later on. We do not know how it
will be done. But when deflcit budget-
ing is to be resorted to, there are dif-
ferent principles, at least in the
theoritical economic way, and those
are that we have to do the deficit
financing if our resources are exhaust-
ed or if we cannot get the foreign
capital or foreign aid, and in our ex-
panding economy, we have to consider
sometimes also of deflcit budgeting for
nation building activities or ° such
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similar objects. But, side by side, we
have also to consider 'that when we
adhere to deficit financing, we must
also see that in certain spheres we get
immediate benefits, and thereby what-
ever the adverse effect of deficit
budget may be on long-term plans or
on nation building activities, they are
properly counter-acted by immediate
benefits.

I now come to another point, and
that is the question of the credit faci-
lities in the country. Last year, we
had raised the Reserve Bank rates by
3% per cent. The Reserve Bank also
had stopped support of the Govern-
ment securities.’ This has created a
rather unprecedented position, and
people have sometime even lost the
confidence of investing in Government
securities. If we have to give credit
facilities generally in the country, we
must see that the Reserve Bank sup-
ports constantly the Government
securities, and unless it is done, I am
afraid, success in getting funds by
borrowing will be rather difficult.

Mr. Chairman: The hon. Member
has got two more minutes to finish
his speech.

Shri Tulsidas: I shall finish in a
minute’s time Sir. Then there is the
question of foreign capital. .My hon.
friends here have mentioned that if
we get any foreign capital or foreign
aid in any way, we should see that
our indigenous industries do not suffer
by the imports under these foreign
aid agrecments, or if any foreign
capital comes, to see that our in-
dustries are not in any way adversely
affected. I am sure, the hon. the
Finance Minister will look into that
point. I had to say a number of things,
but as my time is up, I shall take an-
other opportunity to mention them.

Shri N. S. Nair: I rise to speak on
the various cut motions that have been
moved on the floor of this House under
the Demands for Grants moved by
the hon. Finance Minister.

Before I go into details, I wish to
draw the attention of the House to the
actual situation that now exists in
Madras after this recent decontrol.
So_me opposition Members have re-
ceived a few telegrams to which I
want to draw the attention of the
House. One of them reads: “Erode
rice price raised seven annas per
measure in railway grain shop
workers suffering supply old rate
labour union”, another telegram
reads: “Rice price before decontrol
Rs. 0-11-9 from 1st July Rs. 1-34 rail-



3173 General Budget—

way workers unable to buy”. A third
telegram says: “Erode rice price rais-
ed 7 As. per measure in railway grain
shop we suffering supply old rate Rly.
machineshop staff.” As this is a very
important and debated point, I wish
to draw the attention of the House to
real conditions that are prevailing in
Madras. To mention one of my own
experiences when I was travelling
through Madras last week, I had the
opportunity to go to grain shops and
ascertain the real prices obtaining
there. It was then Rs. 1/2/- and now
it has been raised to Rs. 1-3-4. I am
just mentioning these things, so that
hon. Members may realise what we are
doing to the people at large and to
the poorer sections of the people by
decontrolling the foodgrains in this
country.

I now come to the Finance Minis-
try’s Budget. 1 must first of all refer
to the utter confusion which prevails
,in the accounts in spite of the multi-
tudinous and voluminous publications
of the department; no two publica-
tions and volumes concur. As my hon.
friend was just now suggesting, it has
been shown that the charged account
comes to about Rs. 65 crores, but in
the final analysis, it is found to be Rs.
74 crores and odd. A small handbook
showing what amounts have been
passed during the last session of the
provisional parliament, what are the
new demands and what are the dif-
ferences betweten the Budget estimates
as presented in the provisional parlia-
ment and the present one, would have
been very helpfu] to hon. Members
here and also to the public at large,
and would not have cost the Treasury
very much. I am sorry to say that it
was with very great difficulty that I
tried to find out the real figures from
the voluminous publications. After a
good amount of efforts, I was able to
arrive at the following figures: From
the list of business dated the 5th June
1952, I find that the total amounts for
routine expenditure comes to Rs.
42,47,60,000, the demands for capital
expenditure comes to about Rs.
22,34,03,000. But the overall annual
expenditure including recoveries runs
to the tune of Rs. 143,40,39,000. The
overall capital expenditure comes to
Rs. 132,46,74.000. Thus the Finance
Department has to handle this year a
vast sum of Rs. 275.87,13,000 and
plan, direct and control the entire in-
come and expenditure of this Republic.
The Ministry of Finance is the main
artery through which the life-giving
blood of finance flows to the various
parts of the body politic of any gov-
ernment. As such it is the most im-
portant portfolio. The nature and
trend of the entire government can
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be assessed from the working of the
Finance Ministry, and I am constrain-
ed to say that our Finance Ministry
functions in a most erratic and qQuixo-
tic manner than can be imagined.
Dr. Jaisoorya pointed out during the
discussion of the general budget that
the Indian Budget does not conform to
any accepted standards of capitalists
economy. Neither the Prime Minister
nor the Finance Minister contends
that they are trying to evolve a ‘Nation
Welfare State’ much less a socialist
state. They envisage only some stop-
gap arrangements to tide over the
situation for the present and these
hodge-podge measures have no rhyme
or reason behind them. I have point-
ed out in my criticism of the general
budget, the various vagaries and ir-
regularities in it, and the indecisive
and unwise policies behind the levy
of customs and the income-tax duties.
In their anxiety to satisfy the needs
of the vested interests, the ever in-
creasing and never-appreciable greed
of the vested interests, the Finance

Minister has squandered the
revenues of this Republic and
also the reserves, with the

result that we are now almost border-
ing on insolvency. The allotments for
nation-building schemes have been
very meagre and parsimonious. Due
to the paucity of finance, the Grow
More . Food Campaigns have been a
thorough failure. And I take this op-
portunity of warning the Government
that by extracting compensation from
the ryots for the abolition of the
zamindars, we are not going to do any
good to the country. We shall only be
lowering down the capacity of the
peasant to cultivate the land properly,
and this will ultimately result in loss
of production and further famines.

Then I come to the tone of the re-
port which is one of self-complacency.
It begins with a catalogue of achieve-
ments of the Department of Revenue
and Expenditure in the dual spheres of
administration and legislation. At page
4 in paragraph 4 of the report it is
stated that the officers of the food de-
partment scrutinise.the expenditure of
the Ministries and there attached and
subordinate offices. What this method
of scrutiny is, is evident from page 11
paragraph 17 of the Public Accounts
Committee First Report for the year
1951-52. With your permission, I
5:1311 read the relevant portions from
it.

“There is at present a tendency
on the part of the administrative
authorities to inflate their budget
by overestimating their require-
ments. This is so, because the Mi-
nistry of Finance impose arbitrary
cuts on such estimates in the
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course of their scrutiny after the
estimates are finally framed by
the Minstries. Thus neither the ad-
ministrative Ministry nor the Fin-
ance Ministry proceed on any
planned basis and resultant budget
is mostly wide of the mark. In no
sense does it represent the require-
ments of the Ministries in any ac-
. curate from nor is the picture
complete as to the policies and
plans which the Ministry must
undertake during the year for
which the money is sanctioned”.

it is written, “The
Finance Ministry should assist the
Ministries in coming to proper de-
cisions rather than sit in judgement
over their proposals”.

Lower down

From these pungent remarks we
infer what is going on within the dark
walls of the Secretariat buildings. The
Finance Minister assumes the role of
a Super Prime Minister and his
minions, the role of Chota Dictators.
There is no plan or system for the
administrative machinery, nor is there
any co-operation or co-ordination bet-
ween the Finance Ministry and the
other Ministries.

Now, I come to the question of Gov-
ernment employees. At the beginning
of page 5 of the report of the Esti-
mates Committee, it is said: “The esti-
mates side of the Civil Expenditure
Division deals with all the rules and
regulations relating to the conditions of
service of the personnel of the Govern-
ment of India”. How far fair and
equitable these rules are can be just...

Mr. Chalrman: The hon. Member has
two minutes more. It is better if he
does not quote, but puts his points.

Shri N. S. Nair: I have a long list
of the pay rolls of officers and
employees. The total pay in the General
Division excluding all allowances of
48 officers comes to Rs. 6,43,600 and
the total pay of 397 establishments
comes to Rs. 5,78,800 only. I have _got
a long list, but without enumerating
the pay scales of each and very depart-
ment, I can safely assert that a con-
siderable portion of Rs. 143.40,39,000
allotted for ordinary expenditure, is
eaten away by the fat-salaried officers.

Now, I come to another guestion
the necessity for re-introducing the
privilege ticket order concession. In

the Central Sccretariat and other
Federal departments therc are
employees from all over India. They

are there by right. It is but natural
that these people wish to go back to
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theh" homes at least once a year.
Denial of this right is tantamount to
denying the people of the - various
States the right to be recruited to
Central service.

1 come now to the question of the
integration of State Forces. I main-
tain that an injustice has been done
to my State, Tranvancore-Cochin,
whgreas Hyderabad which fought
against the Republic has got much
better treatment and some officers
cven got compensation upto Rs.
50,000. But the men and officers of
our State were discharged without
even a make-belicve attempt to utilise
their services. Mysore State also has
fared better and got much better treat-
ment at the hands of the Centre.

Another matter which I wish to
bring to the notice of the Government
is the Income tax Department in
Travancore-Cochin.

The Income-tax department, as we
know, has been complaining that they
arce short of staff. But the complaint
about thc Income Tax Department of
T.-C. State is that there are too many
trained hands. This reminds me of
famous lines: “Water, water every-
where, but not a drop to drink”.

Another matter—which I would like
to bring to the notice of Government
—and which is very important—is the
financial integration of the States and
also the amount of subsidy that should
be paid. We are entitled to get
according to the recommendatiog of the
Finance Commission 60 per cent. of
the common pool of revenue. We must
get this 60 per cent. on the basis of the
pooulation and not on any other con-
sideration, and additional payments,
based on other considerations may be
made from the remaining 40 per cent.

With regard to my State, we have
an additional claim for 75 per cent.
food subsidy. We are entitled to it
firstly because ours is a very serious
deficit area and setondly because we
produce the hill crops that contribute
to a very great extent the dollar earn-
ing capacity of our country. Because
of the High percentage of education
and low standard of living in my State
we also require special subsidies for
Education and Health.

In conclusion, I would only say that
the Government of India as it is at
present administered now stands solcly
for the capitalists and if we go at this
rate, we are on the brink of a re-
volution. To my mind there are only
two parallels in modern history which
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resemble the situation jn India today.
One is the Kerensky Government in
Russia in 1917 and the other is the
Chiang Kai-Shek regime of China two
Yyears back. I hope the Government
will take necessary steps to improve
conditions of the workers and the

asants or otherwise I foretell that
a revolution is bound to come in the
near future,

Shri V. B. Gandhi (Bombay City-
North): I shall try very briefly, and
brief I must be in such a short time, to
consider the financial policy of the
Government of India and how far it
has succeeded. As we know the in-
flationary situation is almost a world-
wide phenomenon and in the context
of such an inflationary situation, one
of the first objectives of financial
policy, to my mind, should be the pro-
vision of a monetary unit, the value
of which is not subject to wide and
frequent fluctuations. Translated in
plain language, it means the aim of
poligy should be to check inflation. It
1s, therefore, with reference to the suc-
cess or otherwise of the financial
policy of the Government in checking
inflation that we shall judge that
policy.

- Now, we might begin first by asking
ourselves the question: Is there in-
flation in India? The answer is, ‘Yes,
certainly, there is inflation in India'.
The general index number for the
week ended 24th May 1952 is 365-6—
we shall say it is *‘366. Now, what
does it mean? In our daily life it
means that a certain bundle of goods
and services which in 1937 we could
have purchased for Rs. 100 is going
to cost us today Rs. 366. So that much
is granted—that inflation does exist in
India‘ today. Now, we have secn at
Q#e outset that inflation is almost a
world phenomenon today. We will,
,therefore, do well to take a look
around the world and see how other
countries stand in respect of inflation.
Here I am going to give a few figures
which will illustrate the condition of
inflation in other parts of the world.
But before we do that, I would say
that the fligures that I -am going to
give refer to March 1950, i.e, the
*est month for which figures are
a%ailable for all those countries, and
in order that these figures. should be
made comparable, we shall take the
figure for India as of March 1950.
The general index for March 1950 in
India is 392. Now, I should like this
House to memorise this fligure, because
this is the key number—392. Now
with this figure of 392 let us see how
conditions obtained in other parts of
the world. Now in Africa, I shall take
only two countries, in the Anglo-

108 P.8.D,
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Egyptian Sudan the index for 1950
January was 504. That compares
with our 392. In Morocco for March,
1950, it is 2,105. That compares with
our key number 392. Now, let us come
nearer home—Asia. My list is of
course alphabetical and, therefore,
China comes first. But you can for-
get Chjna, because the figure that 1
have refers to an unfortunate period
in China’s history. But it will be in-
teresting to know that the figure is
2,631,000. That refers to the Kuomi-
ntang rule; so we shall forget it.
Now let us come nearer home—Indo-
China. All these figures are based
on the yecar 1937 equal to 100; and
for March 1950, in Indo-China the
figure is 1880. Japan, 18,010. That,
of course, compares with our 392.
Korea, before the war, 107,100. Thai-
land, 1485. Let us go to Europe.
Austria, 782. Finland, 953. France,
2,354. Greece—in 1947—18,882. We
shall aiso omit Greece. Italy, 5,063.
Russia I will not take into considera-
tion because it is a phenomenon alto-
gether diftferent. If we go to South
America, Peru, has 625; Paraguay, 562.

Now, this is the situation that ob-
tains in a great part of the world. I
do not want to suggest that there are
not countries that have done better
than what we have done. For instance,
here are some of the well behaved
economies or, if you prefer, well-
managed economies. Canada, the in-
dex for March, 1950, is 188. United
States of America, 177. Denmark, 236.
Netherlangs, 291. Norway, 238. Unit-
ed Kingdom, 226. It will be seen,
therefore, that this inflationary situa-
tion is a truly worldwide phenomenon.
No country has escaped it—not even
the best managed one. In fact we
must always remember that some in-
flation is inseparable from every major
war. Now, T am sure that against
this background of the world situa-
tion in respect of inflation it will he
conceded that the Government of
India, with its present flnancial policy,
has not done after all so very bhadly.
I will finish in two minutes, Sir.

I am sure none here would like to
suggest that this comparative freedom
that we have had from a serious situae
tion in respect of inflation is just a
matter of luck, because we all know
that our share of luck has been, in
the recent past, only in the form of
earthquakes, floods and famines—
which help inflation rather than check
it. We may, therefore, concede that
our financial policy has proved right
and it has worked well because it has
been pursued with courage and with
energy through a very trying period.
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Now, when I say this I do not want
1o convey an impression that some of
us here agree with all the points that
arc there in the Budget. After all, a
Federal Budget, and particularly a
Budget of a country like India, is a
vast effort and it is easily possible to
have points in it on which we may
hold opinions different from those of
the administration. For example, in
the White Paper there are attitudes
expressed which some of us may not
approve. There is an approach which
we would like to see modified. There
are conclusions in the White Paper
with which we agree, but the premises
that are stated there and from which
those conclusions are supposed to pro-
ceed are premises with which we do
not agree. But, finally where there is
so much to praise, it is churlish to be
fault-finding.

Shri A. C. Guha (Santipur): During
the period of nearly 4 or 5 weeks we
have been hearing so much criticism
against the financial policy of the Gov-
ernment of India. One party here has
come with the avowed purpose and
instruction to destroy the confidence
of the masses on the rival party. That
party must find any opportunity and
avail of any opportunity for that pur-
pose. That was the dictum given to
the Communist Party by Lenin. (Inter-
rTuption).

Shri Nambiar: No. That is not cor-
rect.

Mr. Chairman: Order, order. I think
it will be desirable if people do not
carry on discussions.

Shri A. C. Guha: I am quoting here
for the information of my friends the
exact words translated in English:

“Destroy the confidence of the
masses on the Socialist Party”

That was the rival Party then in
Russia. So when the rival party is
the Congress Party here, their tactics
must be to destroy the confidence of
the masses on the Congress Party. It
has been the common experience that
no party—let it be any party—would
like to go to foreign countries for aid.

Mr. Chairman: Order, order. I find
there is lot of noise in the House with
the result that the hon. Member who
is speaking is not audible.

Shri A. C. Guha: I think the correct
answer to that has been given by the
Finance Minister himself in his Budget
spfgch. I will quote what he has
sald:

“The edifice of our prosperity
cannot -be bullt on props of out-
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sidc assistance wijthout sacrificing
something vital in the nation’s °
spirit but can be built enduringly
only by the eflorts of our own
people.”

But at the same time we should re-
member that particularly in the re-<
construction period no country has
yet been able to do without any foréign
aid. Soviet Russia was particularly
anxious to get foreign aid. We have
not created any special Ministery to
secure foreign aid which the Sgviet
Russia did by creating a Commis-
sariat of Concessionaires. In the year
1929 the foreign indebtedness of Russia
was 415 million roubles, in' 1930 625
million roubles, in 1931 855 million
rodbles and in 1932 975 million
roubles. And then jin 1922 thet
American Rellef Administration under-
took at the request of the Soviet Gov-
ernment to feed 12 million children
and adults daily through their own
agencies, whereas India has taken only
some wheat loan without any political
strings. It is not that the American
agency is distributing this wheat here.
But in Soviet Russia thg American Re-
lief Administration itself through its
own agencies undertook to feed 12
million people daily. So what is good
for Soviet Russia may not be quite
suitable for us according to our
friends on my right.

Now it has been particularly the
misfortune of our Government during
the last 4 years to have to change our
Finance Ministers thrice. And 1 think
the present Finance Minister has been
consistently  following a policy and
that policy has brought some good
results at least as far as bringing down
the prices.

Now in this House there was a sug-.
gestion about deficit budgeting. De-
ficit budgeting correctly interpreted
does not mean budgeting through loans
internal or foreign. But deficit budget-
ing is really budgeting through the
aid of created paper money or paper
currency printed outside the, resources
of this Government. That is a very
dangerous thing and I do not like that
this question should have been brought
before the House in a rather surrepti-
tious way as if to canvass the opiniorf
of this House. If the Government
finally decides it, that decision ought
to come to this House either through
the Finance Minister or through the
Prime Minister and not through any
other channel.

Then another point has been made
and which today also one hon. Mem-
ber mentioned is about the direct and
indirect taxes. He quoted that 70 per
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cent. of our taxation coming from
customs and excise is in the form of
md:rect taxes. I give you the flgures,
_Sn'. Taxes on incomes are 176 crores
including the shares for the States,
Customs and Excise are 251 crores.
There has been some other income of
the Government which comes to 50
crores coming from various items—say
Mint. Civil Works, Interest. etc. So
}aking into consideration the taxes on
income and the revenue -coming from
Customs and Excise I think the direct
tax comes to about 41 per cent. of the
whole taxation. of course excluding
the other miscellaneous incomes of the
Government.

I would like to mention one or two
points particularly about the allocation
>f provincial revenues. Though it is
now before the Finance Commission,
[ think the Government should make
up their minds that the Provinces
sWuld have the stable revenue so
that they may not look to Govern-
ment every year for some grants-in-
aid and be ddomed to live in a state
>f uncertainty and in suspense. What
will be their revenues. they should be
able to know even at the beginning of
‘he year. So instcad of giving them
srants-in-aid,  there should be some
ixed allocation to the Provinces what-
sver be their share. In this connec-
tion I must reiterate here the long
itanding grievances of West Bengal.
As this question is now before the
Finance Commission. I do not like to
jilate on this noint but T think the
1on. the Finance Minister would
realise—ag he has tried in his Award.
to some extent, to redress the
grievances of Bengal—that Bengal'se
snge should be very carefully examin-

d

Then T will say something about the
jisparity in the flgures of the Budget
Zstimates in 1951-52 and the actual
‘ealisation in 1951-52 and also the
Budget Estimntes as prf‘cr"nted in
february and the Budget Estimates as
sresented in May. I find a wide dis-
»arity in the Budget figures and this
loes not add to the credit of the
Pinance Department. Budget flgures
should always be taken seriously
wmd if there is such disparity. then
he idea mav vrevail that the Gov-
srnment is deliberately attemnting to
yefool the public and the House .bv
riving false figures of which T think
he hon. Finance Minister should not
se accused. T am sure he will see to
t that the budget figures have some
onnection with the realities.

spm 8. Das: I do not think within
his short time of 10 minutes I w.rﬂ]
ye able to say anything except give
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the conclusions and recommendations
to the hon. the Finance Minister and
the Government of India- My hon.
friend Dr. Lanka Sundaram drew the
attention of the House that the
Treasury control of the Government of
India was not satisfactory. He point-
ed out the recommedations of the
P.A.C. 1 wish to reqest my friend
Shri Deshmukh that the Finance Minis-
try should exercise proper Treasury
control. They have allowed too much
freedom to the Ministers and the
Ministries. There are two Committees
—the Public Accounts Committee and
the Estimates Committeé—through
which this Parliament usually controls
the functions of the different Cabinet
Ministers and the Government of India.
I wags surprised at a Minister laying
charges against the findings of the

. Estimates Committee. The Minister of

Planning is a new man. He does not
know the parliamentary functions of
the statutory committees and 1 hope
the Finance Minister will request his
colleagues not to repeat such mistakes
and not to make such unfortunate
statements on the floor of this House
against a Committee which is appoint-
ed by this House and which contains
90 per cent. of the Party Members—
eminent Members and financial
authorities—of this Parliament. He
never consulted the Estimates Com-
mittee before he made that statement
here and I strongly condemn that atti-
tude on the part of a Minister.

There is nothing wrong with the
finances or the financial policy of the
Government of India. Our financial
position is auite sound. For flve years
we have trudged on against many
difffculties and 1 congratulate the
Minister of Finance Shri Deshmukh
for having brought us to this happy
position where we have come to the
state of mixed cconomy and yet we
have carried on. Upto now I have not
heard any suggestions from any
quarters of the House as to now the
finances can be improved or how ex-
penditure can be reduced.

My friend Shri Deshmukh suggested
in Bombay that another Economy
Committee should be appointed. God
forhid. We find that the recommenda-
tions of the previous Economy Com-
mittee have not been given effect to
except in a very few cases. So I sug-
gest one thing. My friend Mr. Tyagi
had received encomiums. I also join
them. But I hope he will not allow
the black-marketcers to go scot-free
from paying the taxes that remain so
far unpaid. He will also be good
enough to confiscate the illegal earn-
ings which our black-marketeers have
stored in India and UJ.S.A. ip gold and
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diamonds. I suggest: Let Mr. Tyagi be
given another task. Let him be the
sole authority to cause economies in
the huge expenditure on staff and I
say that unless there is retrenchment
and economy in expenditure, you can-
not effect any economy in the genera]
public expenditure. All the money
goes in staff which could be reduced
by 50 per cent. The Finance Minister
knows that, my leader, the Prime Mi-
nister, knows it but they are helpless.
They are thinking of the revolution
of which my friends on my right here
talk so often. I give them one word
of advice: Revolution is very nice, I
have heard it for 40 years. But there
is another word, evolution. Some of
them are very wise hcads but very
young heads—let them think of evolu-

tion in our public finances and finan-

cial control.

Then I would like to know some- '

thing about loans advanced by us from
the Finance Minister. What is the
condition of payment by Pakistan and
Burma of our moncy lying with them
as public debts? Is there any chance
of our getting anything of the repara-
tions money from Germany with which
we have now entered into a treaty?
What -was the necessity of entering
into a treaty with her? Did Germany
come down to us on bended knees
saying, “Excuse us for the reparations
money which was an obligation of
World War I?” And what are the
World War II' obligations of Japan? I
would like the hon. Finance Minister
to tell us whether we have any claims
on any warring nations and whether
we will get anything.

I would also like to.know from the
Finance Minister whether he is watch-
and Dblack-

ing our industrialists
marketcers and capitalists vis-a-vis
the situation in Korea. When the

Korean war started it gave joy to the
hearts of all the blackmarketeers and
all  the exploiters in India. Prices
shot up like anything. In view of
the present situation in Korea, which
I am glad my leader has condemned,
I want to know whether the Finance
Minister is watching the antics of the
capitalist section in this House or
outside this House so that they do not
raise the price level and cause serious
harm and irritation to the consuming
public.

I would like to say one word about
the Finance Commission to which my
hon. friend. Mr. Guha has referred
and about which he expressed some-
thing very big and very bright. Even
my friend, Mr. Rohini Kumar
Chaudhury alluded to it. I do not
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know what the Finance Commission
is doing or will do. But everybody
wants a Taxation Enquiry Committee.
We do not know what taxes are avail-.
able to the States or to the Centre
which can be pooled and re-assessed
and re-distributed to the States. Get-
ting a few lakhs from the income-tax
in shape of grants here and there
does not solve the problem. I agree
with my friend from Rajasthan who
spoke about the re-distribution of the
income-tax to the States. Shri Nalini
Sarkar was the chairman of the
Finance Expert Committee of the Con-
stityent Assembly which gave its
expert findings on financial re-distribu-
tion and which my friend, Sri Desh-
mukh did not accept in his award.
Bengal, I find, is very greedy today.

Bengal wants re-distribution of
everything not on population basis
but on collection basis. These are

theories which I have discussed "on
the floor of the House for the last
twenty years, so I am not going to dis-
cuss them again here. Iset the Finance
Minister and the Government of India
experts, whoever they may be, now
give a departmental note about the
various taxes that they think can be
levied, that can be re-distributed. I
know the Government of India is
living from hand to mouth. They are
not in a position to part with money.
But to demand grants from Centre
and say, what my friends on my right
say that “no food subsidy is given”,
is not correct or fair. “If you take
food subsidy you cannot get financial
grants, you cannot get revision of
financial allocation through the Fin-
sance Commission, however talented

and expert that body might be” is
my conclusion......

12 NOON

Shri Sarmah (Golaghat-Jorhat)

May I draw the attention of the hon.
Finance Minister and the hon. Mem-
bers of the House to the fiscal injustice
perpetrated on the poor State of Assam
for a long time? I may be given five
minutes.

Mr. Chairman: I am afraid......

Shri Sarmah: I will take only five
minutes, Sir. I will not inflict a speech
on the House.

Mr. Chairman: Then I allow him to
speak.

Shri Sarmah: I will start with the
tribal areas on the North-East Frontier
of Assam. The tribal area, called
N.EF., constitute a' big region of five
sub-divisions. It is under the External
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Aflairs Ministry. What I want to
talk about is in respect of the amount
allocated to this area. Nearly Rs. 3
crores have been allocated for these
tribal areas. I submit, it is not big
enough considering the immensity of
the works. But I would like to invite
the attention of the House to the fact
that small as the sum of Rs. 3 crores
is, out of that, only Rs. 10,05,000 have
been allocated for schemes that are in
the offing for the improvement of the
conditions of the people of this area.
I wonder what can be done with that
ten lakhs in an area where even as
we are sitting and talking here, Gov-
ernment buildings are being hurriedly
dismantled by the employees of the
Central Government as the River
{Johit is rapidly eating away into the
own.

Next I will come to the financial in-
justice that is being done to this small
State. This State was given by the
Niemeyer Award only 2 per cent. of the
divisible pool of income-tax. I can
relate to the House on what basis it
was given but it will take some time
and I have not got that important fac-
tor at my disposal. At any event I
must say that the Niemeyer Award of
2 per cent. was raised to 3 per cent.
after the partition of India. Though
the injustice of the Niemeyer Award
as well as of the 3 per cent. award
after partition was complained of by
the State Government, even the Desh-
mukh Award did not go into the ques-
:ion of a comprehensive allocation of the
divisible pool to this poor province
and the percentage at 3 remained.
Now it is difficult to understand how
3 per cent. only can be allocated to
that State. Neither the population
sasis nor the basis of locus or origin
7 Income, used for scientific alloca-
tion of grants-in-and to the revenues
of states, have been applied in our
rase with necessary correctives. Assam
nas got a big area of hilly tracts of
about 27,000 sq. miles with a popula-
‘ion of 1,73.00,000, The hill popula-
sion is very backward in education,
1ealth and sanitation. There are no
ichools, no roads, no hospitals. Then
again Assam produces tea and the
Zentre gets the excise duty and export
:ax on it. She produces tea at the ex-
sense of her land. She has to feed the tea
abourers coming from all the other
States. The Centre gets out of tea
1early Rs. 8 crores in the shape of
foresaid duties and taxes. Assam grows
jute on about 30 per cent. of the total
wrea under jute and she gets only Rs.
10 lakhs while the Centre gets about
3s. 2 crores annually on her produce.
Against all this we get a miscrable
dittance of Rs. 30 lakhs as subvention

3 JULY 1952

Demands for Grants 3188

and Rs. 40 lakhs on account of jute.
This is a frontier and if you want to
keep trouble off your door I would
beg of you for fiscal justice and equit-
able and scientific allocation of grant-
in-aid.

st qwo guo frddt (fysr iz
93) : FAfT AEEE, | A9 W
warE T g fe e A e i
qrem 1 e Year qufy dar g mn
2 fr o wgreml 3, gewl 3w A
et 39 FY 5 ¥ Ao w1 Jhwr faar
T W) R R o ) oft A Ao,
3T Y AF A fear @ &

Mr. Chairman : I think the best thing
would be to put forth his own
grievances.

oY o qSo frddt : aw ¥ o &
¢ #AY AR]Y FT oy q% Faviw g
A AR SHTEd ST A § e
T THEAT § IT x| Y Ay A fw
araad F T A for vy wie ot
& = gfenfeq w7 fd @ 1 ogwow
1 o g 5 & Toul oz frodly
gt & a3 ¥ INN A qw4w fawy mr @1
fo o7 &Y zwr ot & gurd R
H AT Y T SATAT S A oA,
G I AT ¥ aveA v R
TR, BT T8 AHEE  T9 7Y
maﬁwmﬁ{mwﬁrm
gt ¢ S a7t a% v o W T
2 & TR w1 gare ¢ ar sk oy
@ W AW R e A
NI IT R ST AR
s & AR I Famal w1 fr gar
7 T & a9 & 9 @7 i,
e oG aw 9w sy W
gk W wmaw § aw &
frfedl & i @x WY s
FA F TS ¢ a1 @A WX A

T 3 a1 A ¢, R ag @ §
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[t owo awo feddt]

I FFATTTATE 5 qA R 9727 a%
Y 3T A qu @ fFar &) aw A
w Y Fr 2 Tt F A g
FgT 9% AqTIAT A FH §, AR aga &
ddrad € fF fom & ave g fn
ar ifed a1 RERRY sy
(afew ofamd) ew 3 fFe
g @ § AL a A fr ag s
ey gk 3 & fod  agy om™-
s gAo g, e gw §9
= fasty ara Sw fgramt & frarfaat
& foad s ot o frss gua ) fag
ST F gw “u”’ Tt & fod wrgfer
sioreq Y gfaurd 2 @ &, IE g
¥ ‘g’ ar T Tl e R E,
¥ T@ & swrmar @’ i ‘e’
Tl & fer s W s gfawd
T wifed off, wHifs @t & framey
“F' eEt & @ ¥ fee guo g,
aifgd A, 3fF7 7w qF ww W
¢ fady gfawrd 7 & o 37 A
Y Ol F GEME T 9T @ AR
aaf, dqmem § fFag 97 F sfa
Y T AT E | gAfed §F o9 ¥ Ag
B ICT IR 2 R B B T |
AN A e eam £ R I A
AT A GUATH A FAfwRw FL

= & qfafag & o9 1 s
qEE e &1 s At sEfed
F3AT Weat § | a8 3 g fE g
qrEd  SHEEAT T AL @1ai ¥ agd
ft gETadw ¥ agdt 99 5 @8,
AW gF FE Al F gER A g
gerge & fod waveml § ot wEE
s g, A AW g e F faA
IaF I Y Frawr G § ATt
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R EW F gy oo it & Wk
qaz fewrd w@ 9w dw T
FE A g e g €1 iR
QAT g, T T A% AT
€T 39 FY STARgwaT € 1 gE et
RN 7 AR Eed # A% few-
forat Y o ¥ frr oY S Trae
& wwwmar f& : The purchasing
power of the community is
having disastrous consequen-
ces. (@i Ft %7 ufwa & afcomw
72 faamaar g @ &) Arafewe aef
(wwToTaTeY &) 7 aqmar fF &R o)
TET AR 4y B AT SERREE
(awmER) @ig W facge =i a1
fear s &, &% 399 ¥ ag weAr <EEr
g£fF T d T a9k T R g,
IFR AT F AW F A [ FY @
FEIC AT F4A A qg AT @ v
g | AR I AW A agT oI ger
g faQdy o & & w0y afgg &
qgS I AHST FT I qXg 4 IAAT
F AR qar Bme fF e 7
TRy ad fear o § o aw S
feoquit #3, qt @ & wFar § 1

Mr. Chairman: If the hon. Member
finishes in time, I can give chance to
another hon. Member.

=t gHo qWo fagddt: & mrarg Wt
A3ed FT AW 9 A WY vl
Fuam argar § fr g R AW A @ifew
(vfer @ww) SR &F A
(I amardy) sfe & Ffaar Az
F o o7 FAfedl |1 X FA F fod
T & #rt fadiw waew @) feam &0
AT AT SuT WA § A & awy
ST W ag a9 e a1 5 Y g
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oY § qUTE FT G AW F Ffw
0, wied & " g f5 e
& &7 39 X F3W Fo1 aifw g
Fafqat gae o & b T §,
I AT IR § e g7 fwar o AW,
a1q & a1d 7 a9 § qg Fgw fF g
WEA 9T qgI AT @H g E, Av-
faiagn e a1 § &
&t e (srarfes qraw )
g 9@ g TR
Fifem Fr Tfgd it 59 F @3
afus sfaea @ g sw-¥ar Fiat
¥ & wifed |« o sfed &
TEREH (AT FT) WY gw q A

Mr. Chairman: (Order, order, The hon.
Member should now resume hjs seat.

Shri Rajabhoj.

siidlo gRo TANIN ( mMSTR—
fera-amafaa sfaat): seaa we,
TR qgd 3@ g1 & 5 o Tew a8
AR TEeaq fawa & gw vt A Ao
FTEaT FA AT feam mar g AR O
fame & & qme FF Fv o & T
g, @ ot 7@ St 78 W o fame &1
fear mar & Sq & feu & T F1 yeEEIg
R AR ¢ 1wty (dif)
¥ deqes Feeq, (aqgaa sfa)
dfoq s foar g qRagy q@ & @
g qzaT § f5 S & gofes
T ALY &Y T & | AT WwIuTaE Ay
Fam & fod wrw avE el v
W qe @=FC 6 8, ofew wegee
FIEE & ST A AT gAT a6t &
frdt g s ¥ @ R &, 97T A aw
gfad e Td fear o, Ay o
q Fgal w1 IO M A wfw A,
7 wf &, St ot agT g9 gm
Ty §, aTor &Y gegwa sy ofr Y AT
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a1t €, Sfa & qeT wgar g i Tas-
q2 (FTTT) 7 qaa v snfas sEen
TR ¥ fod qar &w (Qvn) aw
7 fas ov) 91 A & F@T Ay
&1 ¥ e & A o 1 -
zgaa 7 fomrg f& g fou i,
aFA SR T anfe #1 w@w FA
& fod uF w@w FAE =ifEe
aifr wdl & fouwsm, snfaw
A faer &R a1 afag waww &1 @,
Qo &1F TgT SRre  (@TAgfat)
& 9Ty T T §, dfFT FTEAT AR
FOQ o7 RaF (Tl ¥ Siegee FeE
F OWIF T AW F FO FE Qe
o F WH TgT T9 grfad @Y @Y
&\ @ qwmar § 5 deges Feeq ¥
fou ox ¥ wiwm (smawr) q@eT
wifgd St gAY SAEAT FU ATAGEH
faamt o 39 #1 99T 7 A Fif
F 1§ argan g e sl Y aan gared
& fod ok S9N qrnfas, snfaw
AN TR & Iufd s & fog
T § O o61 @) W g a1fagd
WY 99 9T @9 &Y A7 qH | F o g
fF e A AT A oF @&
Wt g o mEAde § FiegEE §
W 3 & foy € ant fodlt gf &
affr 7 fawaa & 5 o 3o et
foa faura & foer § 990X awe A
fear S@T 1 ag a2 gw A G A
¢ % &7 §7 uR T N gfcar dvad
(7=a) € ofF" gw stz § sk
TR ET T T AHA | A W AT
(freige) d st & g ok g9 9%
IAS FTAT FAT a9 AT Al X,
A Fred w1 aug ff 78 faear &)
afs T @ T g gerd
dN gew § AR T aver s
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[ dYo gFo TroHIS]

AT i A FT T IT I T
o feor a0 & gew (W) &
afre wxar § f ag Q) a<w e
AR IAGA W W GUTA FT qES
FAT IBI8 AT G X A9 TS |
# AR qrer Ao wgan ai, SfeT o
afw (aww) @ 1w F F fax
e & ag SgAT wE 5 FIE O
& WER FW A gomoar gl W
T gura ¥ for i wifedt
e wiww G A awTET ATl
Y g anfaw s qrATiorE sraear
® INA F AT gl A faveaw v
T W1 A wrgar g wiegem
# st foen g, 99 & qoifes s
o wrfg®

Mr. Chairman: The discussion so
far as these Demands for Grants are

concerned is now closed and the hon.
the Finance Minister will reply.

Shri C. D. Deshmukh: The Finance
Minister is the residuary whipping-
boy in these Budget discussions and
therefore it is only natural that there
should have been a multitude of points
raised in connection with the Finance
Minjstry’s Demands. As you will
realize within the time allotted to me
it would be quite impossible for me
to deal with all of them. For alphabeti-
cal as well as other reasons [ think
I better deal with the grievances of
Assam first.

In regard to tea I think an answer
was given to a question this morning
which clearly explained what action
the Government of India were taking
in the way of investigating the condi-
tions in which tea is being produced
and investigating the extent to which
relief, if any, should be granted.

As regards other assistance to
Assam, we are aware that Assam has
special problems and, more frequently
than in other cases perhaps, special
calamities. But I would like to point
out that we have already decided to
take active action in the way of find-
ing out what could be done abput
this. A team of officers is proceeding
shortly to Assam to study their special
problems and, in particular, to devise
measures for preventing further
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damage to some of their towns, like
Dibrugarh, which are threatened by
frequent floods.

Shri Brohmo-Choudhury (Goalpara-
Garo Hills—Reserved—Sch.  Tribes):
What about Goalpara town which is
alsc being eroded?

Shri C. D. Deshmukh: Then, Sir, I
would like to mention that the Five
Year Plan of Assam is estimated to
cost Rs. 12:5 crores, and the Central
Government hopes to assist Assam to
the extent of Rs. 11 crores out of this
amount, by way of loan or any other
suitable form.

Then I proceed to consider the
grievances in regard to the scheduled
tribes and the scheduled areas of
Assam. 1 can assure hon. Members
who have spoken on their behalf that
their welfare and development is also
very near the heart of the Central
Government, and as funds become
available active steps will be taken to
see that these very vital areas on our
north-castern frontier are developed.
Sir, one Assam Member. Mr, R. K.
Chaudhury, moved ine to tears and also
to a limerick:

There was once a tribal of a Digboi
Who was every inch a big boy;

But when he spoke of Assam,

Even the Minister of Earthquakes
and Floods shook, shed tears, said
what an assam!

An Hon. Member: And what a big
ass at that!

Shri C. D. Deshmukh: I can proceed
now to the needs of other States. I
might take the earliest opportunity of
saying that there is no going back on
the financial arrangements that were
made at the time of intcgration.
Special needs do arise and they are
taken notice of, as for instance in re-
gard to Travancore and Cochin and
their subsidy. It is possible that their
desires in this matter are not fully
met. But then the Government of
India have to take an all-India view
and, in particular, they are not very
greatly impressed with the claims that
have been frequently put forward that
because much of the foreign exchange
arises out of exports from Travancore-
Cochin they are entitled to special
consideration. That proposition is not
as simple as it sounds. After all, in
a country like this it is not always
possible to draw up a foreign exchange
balance fer any section of the country,
even a State. We have no informa-
tion in regard to what claims Travan-
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core-Cochin and their requirements present Finance Minister is not as
make on the total {foreign exchange gloomy as he tried to make out. I

resources. In any case I think it is
a wrong way of approaching the prob-
lem, and if there are any special needs
the best way is to try and consider
them on their own merits and not on
the basis of any vague theories.

As regards the general grievances of
States that their resources are insuffi-
cient for their developmental require-
ments, I think there is a great deal to
be said for it and I do hope that the
Finance Commission will be able to
dind some way of satisfying their needs

" beyond the Deshmukh Award. That
award was an interim award, the
object of which was to hold the situa-
tion while the Finance Commission
.came along. And speaking for myself,
- I should not mind if their recom-
mendations were in  the nature of
transferring additional resources to the
States. I quite agree with one of the
hon. Members who said that “ by doing
that you would be vesting the
"isponsibility fairly and squarely for
-Xpenditure on the States” instead of
trying to supervise the mode of ex-
penditure and any assistance that
might flow from the Centre.

Having got rid of that important
subject on which one can only make
general observations. I would now
turn to some of the specific criticisms.
And there my difficulty again is that
the Opposition seems to be allergic to
statistics. I have been accused of
‘body-bowling’ and yet have been
threatened with an l.b.w. Now, it
passes my comprehension how a
bowler can be declared lLb.w. All I
can say is that these remarks are not
cricket! Actually I suspect that where-
as our statistics are based on the
theory of probability, some of the
statistics ahich emanate from the
other side seem to be based on the
theory of improbability.

[MR, SPEAKER in the Chair]

The hon. Member. Dr. Lanka
Sundaram (the body-bowler!) quoted
fizures—mind you, although he accus-
ed me of quoting figures and said
this is only an illustration, and that
he was not dealing with the main
point of taxation—that in 1949-50 and
1950-51, we rave relief of Rs. 6-50
plus Rs. 16°33 crores and then, in an
unaccountable way. we reversed the
nro.ess. T believe he perhaps forgot
tn point out that in the first year
there was additional taxation to the
rxtent of Rs 18-58 crores, so that, on
'he whole, there was an increase in
iaxa?inn nf Rs. 12:08 crores. There-

r the nicture of the inequity of the

= PS.D.

have, of course, no need to defend the
additional taxation that was put on in
1881-532. It was fully debated on by a
House which was also representative,
and which sanctioned by means of the
Finance Act all that taxation.

There is one point that I would like
to make, and that is, in these matters,
ore is, in & way, bound by the histori-
cal, not assurances, but certainly ob-
servations. My predecessor, in the
course of the debate over the 1950-51
taxation, .said:

“I have brought the level of
taxation now to a figure which I
think the economy of the country
can stand and ought to stand. As
far as I am concerned, so lon
as I have anything to do wit
Finance Ministership, there will
be no further reductions in the
level of direct taxation except
such minor adjustments as
circumstances may call from time
to time. So, those who are afTect-
ed by direct taxation would do
well to take this fact to adjust
themselves to thjs level of tavwa-
tion and settle down to them.”

1 quote this without necessarily
implying that I agree with these
observations.

My other difficulty is that hon.
Members opposite do not always
take notice of speeches that have been
made even in this very session, either
in this House or in the Council of
States. For instance, this question of
taxation, direct and indirect, was the
subject of a somewhat prolonged ob-
servations on my part. But, there is
nothing to indicate that any of the
Government’s critics have condescend-
ed to take notice of those observations.
Then, there was, in one of the speeches,
a reference to the non-appointment of
a trade commissioner in the USSR.
That matter also was explained by
me at great length in the Council of
States. The short point that I made
was that since all the USSR trade is
handled by the State, a diplomatic
representation is quite enough and
there is no need to have a sort of a
commeycial representation which is
necessary when the representative has
to get into touch with intending im-
porters or exporters as the case may
be.

The third difficulty is that the Op-
position is still somewhat schizo-
phrenic.

Shri Sarangadhar Dass (Dhenkanal
—West Cuttack): 1 could not hear.
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Shri C. D. Deshmukh: Schizophrenic
—split personality. Although I con-
cede that it is honest, it is somewhat
a hydra-headed affair. Therefore one
does not know which of the criticisms
to take as seriously meant or not. I
was hoping that the experience of the
affairs in this House would perhaps
abate some of their initial fine frenzy.
I have seen some evidence of it this
morning. It is very difficult to reply,
to observations when they are couched
in terms of hyperbole, because, you
have to go down so to speak to the
fundamentals. We have not got the
sort of common cementings between
the two of us. These are the three
difficulties which make it somewhat
difficult to deal fully, in the time allot-
ted, with the various criticisms.

I would like to deal next with the
{naccurate although well meant obser-
vations of the hon. Member opposite,
Pandit Mishra. He quoted certain
figures. 1 gathered him to say that
we remit Rs. 69 crores by way of divi-
dends on profits abroad.

Pandit S. C. Mishra: No.

Shri C. D. Deshmukh: I may have
mistaken him. If that is not so, 1
understand, he refers to the sum that
we pay for repayment and avoidance
of debt.

ll;andit S. C. Mishra: Interest on
ebt.

Shri C. D. Deshmukh: I do not know
what his grievance is in this matter.
I have been brought up with certain
principles. One is to live within one’s
means; the second is to keep one's
word; and the third is to repay one's
debts.

Dr. P. S. Deshmukh: The Opposition
differs on all these three points.

Mr.’ Speaker: Order, order.

Shri C. D. Deshmukh: Then, the hon.
Member said there was some figure of
Rs. 55 crores which was lost in pro-
curement operations, and thought that
was a serious matter. Those of his
party have been leading morchas in
Bombay and elsewhere to protest
ngainst the withdrawal of subsidies.
Although I must make allowance for
his lack of familiarity with Budget
figures, I say that we are always avail-
able to explain anything that is not
plain on the surface. I think he should
have realised that this Rs. 55 crores in
one way or the other represents the
subsidy on food. Therefore, here
again 1 do not quite realise what his
grievance Is.
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Thirdly, he referred to a difference,
which he said was unexplained, bet-
ween the provision of Rs. 4,000 under
one head in the interim Budget and
Rs. 40 crores now.

Pandit S. C. Mishra: Ten crores. i

Shri C. D. Deshmukh: I am sorry;
it was aslip of my tongue, Ten
crores now. There, again, the ex-
planation is very simple, although we
have not given it there. There are so
many things to explain in regard to
the changes between then and now.
This. particular sum represents only a
transfer of the American loan wheaz {
sale proceeds to the Special Develo)
ment funds, in accordance with the’
procedure already explained to Parlie;
ment. We expected the entire whee
to be received last year and took &l
vote for the transfer of Rs. 71 crores
to the Fund last year. But, actually,
only Rs. 61 crores would probably be
received in 1951-52. Therefore, we
have had to provide for the remaining
ten crores in this year’s Budget. I
think, with this explanation, he will
remain a little more reassured than
he was when he made his observa-
tions.

Then, I come to this question of
direct and indirect taxation. I dislike
reiterating what I said before. There
are a few additional facts which 1
would like to adduce. Although tax
concessions were given in 1949-50 and
1950-51, in the lower slabs, that is to
say, below Rs. 15,000 incomes, they
amounted to 25 per cent. whereas in
the top slabs, they amounted to 11 per
cent. Therefore {axation was progres-
sive. I have already quoted figures
to show how continuously the tax that
has been taken from the higher slabs._
has been increasing. in my last speech
I have. been reminded in this matter by
one of my hon. {friends of what the
taxation policy of our old smri-
tikars was, @ policy which my col-
league compared with the policy
and technique of the busy bee.

o~ g fafarafs qosed T v
AISTHTT TATAR 7 TATEFTEE : )

which means that the King or Gov-
ernment should act like a gardener who
plucks the flowers only. and not like
a coalman. that is to say a charcoal
burner, who uproots the trees and re-
duces them to charcoal. because the
latter altogether destroys the source.
In other words, this is the old parable
of killing the goose that lays the
golden egg. So, all these measures,
of capital levy, increasing taxationg'
will be for a little while, but the"\
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tcannot be depended upon to work for
ver. So, it does not mean that, as
1 said, the tax should not be steeply
jgraded, and what grade the tax struc-
ture should stand at must depend on
the circumstances from time to time.
I think I have already noticed signs
on the part of the industrial com-
munity, of lesser anticipations, shall
we “say, of profil in their ventures, a
greater awakening of responsibility
towards the body politic, the com-
munity, and it may be that they them-
sqlves will one day acquiesce in a
higher rate of taxation, but these are
matters which must lie in the lap of
ﬁhe future, and it would be only rais-
ing a hypothetical question to refer
*o them here.

In regard to indirect taxation I
would like to point to one thing, to
which 1 referred before, and that is
much of our income from indjrect
taxation last year was due to export
duties, and that certainly does not
bring privations to the common man.
By I would go a little further and 1
would like to join issue in a funda-
mental sense, and that is, I do not
accept that in a country like this the
common man should not pay any
taxes. Students of recent programmes
\in other countries will .find that pro-
minence is given to the duty of pay-
ing taxes which lies on the citizen.
And, in the course of my budget
speech last year, I made reference to
A letter which I had received from &
common man who ‘said that, looking
around, he could not see that he con-
tributed anything to the maintenance
of the State which did so much for
him, and therefore, declaring his in-
tention to pay Rs. 5 per year.

Shri Nambiar: Who is that common
mgan?

Shri C. D. Deshmukh: I received a
letter from the same common man
this year, and he says: “May I remind
you of my undertaking to send Rs.
every year to the State. So, please
accept”—this is the money order
coupon—-*“this small gift of a poor
man. ” Then he goes on to say: “I am
just a poor peasant, so please forgive
“¥rrors in writing.” I think that is very
touching. and he has written it him-
self. I hardly like to add that he is
from my part of the country.

Shri Namblar: Is it in English?

Shri C. D. Deshmukh: It is in
Marathi. You can read it if you like.
It the House insists, it will be avail-
able for inspection. ' I would like to
add he is from the constituency of my
hon. friend from Ratnagiri.
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Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
There is Ratnam there?

Shri C. D. Deshmukh: These things
require some hardness like that.

Then, I was going to say that in a
country where the common man is so
poor, to believe that the State can
carry on a taxless existence, is to live
not in a very wise person’s paradise.

Then the next important matter that
was raised—and I must apologise to
Members who have raised various
other issues in regard to taxation, for
my inability to deal with them; there
would be other occasions, as I was
admonished, when they could be rais-
ed again. I refer particularly to the
chronic huff, the Hindu united families,
undivided families—that is a chronic
hufl into which the hon. Member op-
posite often finds himself in. Well,
Sir, the next point I would like to refer
to is that of financial control. 1 do not
know how this impression has got
about that the Finance Ministry does
not exercise any control.

An Hon, Member: Too much.

Skri C. D. Deshmukh: I hesr
grumbles and murmurs even now be-
hind me that too much control is
exercised, and I am perpetually being
blamed of being obtuse, obdurate and
obstructive. Actually  therefore, 1
can infer that we are doing our duty
fairly and tolerably effectively. We
have a Financial Joint Secretary and
other officers attached to various
Ministries, and as proposals take
shape, they are scrutinised by them.
Therefore, the sort of problem that was
referred to by one of the hon. Members
does not really arise—I think by Shri
B. Das—that is to say after the budget
is framed, then the Finance Ministry
goes down with a heavy hand and
says: “No, your share shall be so
much cut.” That does not happen
usually because expenditure is either
of the regular kind, in which case it
requires a lesser degree of scrutiny, or
it is of a special kind. what is called
new expenditure and new schemes
which are thoroughly scrutinised. Bu!
it did happen in connection with our
economy measures, or, shall we say.
our attempts to institute economy
measures. The hon. Member has re-
ferred to a report of the Retrench-
ment Committee. I am not in a posi-
tion to say why it did not see the light
of day, but I think what happened was
that by the time Government thought
of introducing those economies, the
financial situation changed for the
worse, and therefore they had to
superimpose some additional econo-
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mies. Unfortunately, that took the how it could be improved, We have

somewhat odious form of an arbitrary
cut on every Ministry, or every
Ministry’s budgét. And as any ex-
perienced Finance Ministér would
have said, perhaps that stood no chance
of succeeding. That is to say when
you are faced with a situation as, say,
famine or food shortage, and the Food
Minister has to go round the country,
it is impossible for any Finance offi-
cial to say: “No, you shall not go be-
cause you have flnished your travel-
ling allotment”, and it is the same, in
anptl}er sense, with stationery and
printing. With our apparatus of de-
mocracy expanding every day, a great
deal more paper is required, almost
every year, and it would be very
wrong, I think, to say that that ap-
paratus will not be given full play,
mainly because the Finance Ministry
has said arbitrarily that the budget
for stationery and printing shall be
limited to such and such a sum.

Shri B. Das: I was referring to the
report  of the Economy Committee.
There was quite a lot of very valuable
material in the report, and I suggest
*hat,it be made available to the Mem-
vers of the House.

Shri C. D. Deshmukh: I shall con-
sider that suggestion very carefully. I
can only say we have made full use of
all the available material that was con-
tained in that report, and the present
suggestion is that we should let other
Members of Parliament also partake
of that material.

In regard to some of
major works, it was stated
that we have no control and we
have no means of finding out whether

these

‘the achievement is commensurate with

the expenditure. Although cases do

come to prominence where there ap-
pears to be an apparent failure of
financial control, I can assure the

‘House that by and large that control
1s being constantly improved and al-
most every unit of a big work has its
own accounts and audit report, and a
statement of its economic implications,
and these are scrutinized properly and
very carefully. It is also true that
while in the earlier days we were
rather over-anxious to develop and
entered on many schemes without
what can be regarded as a proper pro-
ject estimate and some of the neces-
sary detailed estimates, that omission
{s being corrected now. And indeed
the purpose of appointing one of the
two committees for Hirakud was
firstly to find out in what particulars
financial control was imperfect on ac-
count of the arrangements made and

received an interim report, and we
have had one or two discussions with
the authors of the report, and I am
quite sure that in about a fortnight’s
time or a month's time, that report
}Nill be submitted to us in its final
orm.

ThHen some references were made to
pre-audit.  Pre-audit is not a thing
which the Comptroller and Auditor-
General recommends for these trans-
actions of such great dimensions.
Nevertheless, we have evolved a
compromise system and that js of pre-
check of payments in a Central Ac-
counts Office; that is the system which
was adopted for the Lloyds barrage.
that is the system which js being
adopted for the Tunghabhadra project
and which we are told is working very
well. I might add here parenthetically
that I am seeing the Chief Engineer
this afternoon in order to discuss this
very problem with him, and after dis-
cussion with him, I do hope that we
shall be able to evolve a very satis-
factory system of control of expendi-
ture on some of these big items. I
have confessed it last year that if one
is not vigilant there are more chances of
money slipping through one’s fingers
as a result of these schemes than on
any -other account. (Interruption). So
long as the Finance Minister is keenly
aware of it I do not think it matters
very much, not that I accept the
charge.

I have just time enough for dealing
with two important points. One is
foreign aid on which I think we heard
some very cogent observations from
one of the hon. Members there—I think
it was Mr. Bansal. This charge tha'
we are accepting foreign aid for no
reason whatsoever seems to be repeat-
ed frequently as though almost like a
gramophone disc, in spite of the fact
that we have explained again and
again that we have not the slightest
intention of losing our freedom of
judgment although we receive foreign
aid. I cannot see what an undevelop-
ed country can do when its own re
sources are limited without such
foreign assistance as that country can
receive without detriment to its self-
respect and dignity. There is no need
to refer to the examples of other
countries, because I cannot think of
any country which has scorned the
receipt of such assistance, including
some of the countries which have un-
doubtedly achieved a very great deal
in the wake of the national planning.
So in this matter our conscience is
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quite clear. If once we decide that we
shall receive foreign assistance of
whatever form it may be, whether it
is State assistance or whether it is a
loan from the International Bank or
whether it is private capital, I do not
see why we should not get them; If
we have to receive them, we must
create conditiohs in which the flow of
that assistance will continue. Although
some sneering remarks were made
about a wider flow of foreign assist-
ance, I repeat that phrase, I do not
see what is wrong with receiving assist-
ance on those terms.

A point was made about the fact
that we have to remit dividends on
foreign investments. It is hardly
worthwhile speaking in & historical
sense. It may be that much more in
the way of dividends has been remit-
ted over a long series of years, but the
general principle is that we have
given a guarantee that if there is any
foreign capital we shall create facili-
ties for the repatriation of that capital,
whenever it is wanted and there shall
be no har in the way of the remittance
of the dividends. Actually out of the
Rs. 30-7 crores or Rs. 31 crores which
represents the remittance, the earnings
of dividends are Rs. 9-82 crores and the
profits of the foreign firms and
companies are estimated at Rs. 26-98
crores. Apart from ethical considera-
tions, If we were to stop the remit-
tance of dividends, then we might as
well be driven to sequestrate the pay-
ment of dividends to the Indian share-
holders also. That is to say, it takes
you on to quite a foreign conception,
a conception quite foreign to accepted
theories in this matter. The principal
result of that would be that you might
say good-bye for ever to any hope of
receiving foreign assistance in the
future. There again, it is a question
of degree of optimism. Whether it is
based on experience or whether it is
based on inexperience, hon. Members
opposite seem to think that a country
like India with its resources—what-
ever label one might give, vast or in-
exhaustible—actually they are neither

*vast nor inexhaustibhle—would be able
to carry on without any kind of foreign
assistance either in the way of techni-
cal knowledge or capital. Well here,
we must agree to differ from them, and
we think that for many a year to come,
it other countries have surpluses of
capital, we shall be glad to use them
on our own terms.

That leads me to the next question,
and that is finance for the plan, It is
too early, I think, to try to prognosti-
cate whether the extent of the revenue
expertations on which the plan is based
are likely to be fulfilled. So far as
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the Centre is concerned, I think we
are on the right side in the way of
establishing the surpluses on which
the Plihnnig Commissibn has counted.

As regards the States, the last year
was hot a very easy year. But this
year thHere is already evidence of the
anxiety of several State Governments
to raise their own resources.

In regard to the general level of
taxation, I would like to say this, that
the belief that there is no scope for
further taxation—either direct or in-
direct—is a narrow one and not based
on a study of the facts of the situa-
tion. Here are some statistics which
might interest the House. Taxation is
represeénted here as a per cent. of the
national income. In Ceylon it was
21'5 per cent., in Egypt it was 16 per
cent., in Cuba 155 per cent., Chile
15'1 per cent., Colombia 14‘4 per cent.,
Brazil 12:5 per cent.; Philippines 9'5
per cent. and India 7 per cent.

Shri Syamnandan Sahaya: In
Timbuctoo ?

Shri C. D. Deshmukh: Well, I have
not the figure here. The research
staff did not attach such importance to
Timbuctoo as the hon. Member op-
posite does. I shall draw their atten-
tion to this omission.

Shri B. Das: Is this 7 per cent. Cen-
tral Government taxation or State. ..

Shri C. D. Deshmukh: Total taxa-
tion in the country. I think it is just
as well that we face this fact, although
it is not my purpose to say that taxa-
tion will fill the gap between what
we want for carrying out a minimum
programme of development and what
we are now raising. There will still
be a gap. How it should be filled and
with what degree of impunity or risk
we could resort to defict financing
must form the subject of a speech by
itself, and it is one of those subjects
on which I think it would be wrong
to indulge in a very succinct observa-
tion because that is likely to create
greater misunderstanding than remove
any misunderstanding.

Now, Sir, a last word. Whatever it
may be, I think even if we are a bit
doubtful, it is better to try than to
lie supine. I would remind the House
of a Persian saying:

UL & adyu A2

Shrl Syamnandan Sahaya: Very
good.

Shrit C. D. Deshmukh: ... which in
simple language means:

Ry e T |
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. Shri Syamnandam Sahaya: Quite
right.

Shri Velayudhan: In sxmpler langu-
age what is it?

_ Shri C. D. Deshmukh: It means that
it is better to indulge even in a sense-
less eftort than to lie asleep or supine.

Hon. Members in their jeremiads
talk of a coming revolution. I am
quite certain that a good deal of that
is wishful thinking. 1o my mind, the
country is in very good heart and the
revolution that they are so fond of
foretelling is not going to come for
many a year to come. Therefore, they
must reconcile themselves to living in
political wilderness for a long period.

Shri Velayudhan: Many have said
like this in the past.

Mr. Speaker: Before I put the de-
mands, [ have a large number of cut
motions. I do not think I need read
out the numbers of the cut motions, but

if necessary, I should have no objec- .

tion. Well, T may give the numbers.

(Cut motions Nos. 270, 534, 535, 536,
670, 671, 821, 824, 973, 1215 and 1218
to Demand No. 25;

Nos. 537, 672, 673 to Demand No. 26;
No. 675 to Demand No. 27;

Nos. 422, 423, 424, 466, 539, 677 to
Demand No. 28;

Nos. 680, 681 to Demand No. 32;
No. 596 to Demand No. 33;
No. 682 to Demand No. 35;
No. 685 to Demand No. 36;

Nos. 686, 687, 1202, 1203 and 1204 to
Demand No. 37;

No. 467 to Demand No. 38;

Nos. 468, 692, 693, 974, 1165 to De-
mand No. 41; and

No. 977 to Demand No. 114).

Mr. Speaker: The question is:

“That the demand under the
head ‘Ministry of Finance' be re-
duced to Re. 1.”

“That the demand under the
head ‘Ministry of Finance’ be re-
duced to Rs. 100.”

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

“That the demand under the
head ‘Ministry n{ Finance’ be re-
duced by Rs, 100,
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“That the demand under the
head ‘Ministry of Fmance be re-
duced by Rs. 100.

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance' be re-
quced by Rs. 100.”

“That the demand wunder the

- head ‘Ministry. %f Finance’ be re-

duced by Rs.

“That the demand under the
head ‘Customs’ be reduced by Rs.
100.”

“That the demand wunder the
head ‘Customs’ be reduced by Rs.
100.” -

“That the demand under the
head ‘Customs’ be reduced by Rs.
Rs. 100.”

“That the demand under the
head ‘Union Excise Duties' be- re-
duced by Rs. 100.”

“That
head ‘Taxes
Corporation Tax’ be
Rs. 100.”

“That the
head ‘Taxes
Corporation
Rs. 100

“That the demand
head ‘Taxes
Corporation
Rs. 100.”

“That the demand under the
head ‘Taxes on Income including
Corporatxon Tax’ be reduced by
Rs. 100.”

“That the demand under the
head ‘Taxes on Income including
Corporation Tax’ be reduced by
Rs. 100.”

“That the demand wunder the
heac'l ‘Audit’ be reduced by Rs.
100.”

“That the demand wunder the
head ‘Audit’ be reduced by Rs.
100.”

“That
head ‘Currency be
Rs. 100.”

“That the demand under the
head ‘Territorial and Political
Pensions’ be reduced by Rs. 100.”

“That the demand under the
head ‘Superannuation Allowances
a&i Pensions’ be reduced by Rs.
100"

the demand under the
on Income including
reduced by

demand under the
on Income including
Tax' be reduced by

under the
on Income including
Tax’ be reduced by

the demand under the
reduced by

Demands for Grants $204
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“That the demand under the
head ‘Miscellaneous Departments
and expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100.” .

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100.”

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100.”

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100.”

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100.”

“That the demand under the
head ‘Extraordinary Payments' be
reduced by Rs. 100.”

“That the demand under the
head ‘Extraordinary Payments' be
reduced by Rs. 100.”

“That the demand under the
head ‘Extraordinary Payments' be
reduced by Rs. 100.”

“That the demand under the
head ‘Extraordinary Payments’ be
reduced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” -

“That the demand under the
head ‘Ministry of Finance' be re-
duced to Re. 1.”

“That the demand under the
head ‘Extraordinary Payments’ be
reduced by Rs. 100.”

“That the demand under the
hgac_l ‘Other Capital Outlay of the
lﬁﬂémft}'-y of Finance' be reduced to

“That the demand under the
head ‘Taxes on Income including
Corporation Tax' be reduced by
Rs. 100.”

n “'ghtat thtes de?amds'tunde.rbe the
ead ‘Grants-in-aid to States re-
. duced by Rs. 100.”

The motions were negatived.

Mr. Speaker; 1 shall now put all the
outstanding Demahds to the vote of
the House. The question is:

+“That the respective sums, not

exceeding the amounts shown in
the third column of the order
paper in respect of Demands Nos.
25, 26, 27, 28, 29, 30, 31, 32, 33,
34, 35, 36, 37, 38, 39, 40, 41, 109,
110, 111, 112, 113, 114, 115, 77, 102
and 103 be granted to the Presi-
dent out of the Consolidated Fund
of India to complete the sums
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in res-
pect of the corresponding heads of
Demands entered in the second
column thereof.”

The motion was adopted.

lAs directed by the Spealker  the
motions for Demands for Grants which
were adopted by the House are re-
produced below—Ed. of P.P.)

Demanp No. 25—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 80,77,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Ministry of Finance’.”

DeEMAND No. 26—Cusroms

“That a sum not exceeding
Rs. ;.74,11.000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year ending
the 31st day of March 1953, in
respect of ‘Customs’.”

Demanp No. 27—UNionN Excis: DuTies

“That a sum not exceeding
Rs. 4,49,79,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will .come in course of pay-
ment during the year ending the
31st day of March 1953, in res-
pect of ‘Union Excise Duties'.”

DeMAND No. 28—TAXES ON INCOME
INCLUDING  CORPORATION TaAX

“That a sum not exceeding
Rs. 2,85,36.000 be granted to the
President, out of the Consolidated
Fund of India to complete the
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sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March 1953,
in respect of ‘Taxes on Income
including Corporation Tax'.”

Demanp No. 29—Orium

“That a sum not exceeding
Rs. 23,01,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year endin
the 31st day of March 1953, in
respect of ‘Opium’.”

DeMAND No. 30—STtAMPS

“That a sum not exceeding
Rs. 67,14,000 be granted to the
President, out of the Consolidated
fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of  ‘Stamps’.”

DEMAND No. 31—PAYMENT TO OTHER

GOVERNMENTS, DEPARTMENTS ETC.,
ON ACCOUNT OF THE ADMINISTRATION
OF AGENCY SUBJECTS AND MANAGE-
MENT OF TREABURIES,

“That a sum not exceeding
Rs. 8,555,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing "'the 31st day of March 1953,
in respect of ‘Payment to other
Governments, Departments etc., on
account of the Administration of
Agency Subjects and Management

X

of Treasuries’.

Demanp No. 32—Aupnr

“That a sum not exceeding
Rs. 5.02,62,000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of payment
during the vear ending the 3l1st
day of March 1953, in respect of
‘Audit’.”

DemanD No. 33—CURRENCY

“That a sum not exceeding
R« 1A/3.36.000 be granted to the
President. out of the Consolidated
Fund of India to comp’ete the sum
necessary to defray the charges
that will come in course qf pav-
ment during the year ending the
81st day of March 1953, in respect
of ‘Currency’.”

3 JULY 1952

DEMAND No.

Demands for Grants
Dgyanp No. 34—Mint

“That a sum not exceeding
Rs. 65,03,000 be granted to the
President, out of the Consolidated
Fund aof India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Mint".”

DemanD No. 35--TERRITORIAL AND
PoLiTicAL PENSIONS

“That a sum not exceeding
Rs. 15,33,000 be granted to the
President, out of the Consolidated .
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Territorial and Political Pen-

sjons’.

36-—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 2,07,75,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment_ during the year ending the
31st day of March 1953, in respect
of ‘Superannuation Allowances and
Pensions’.”

DeManD No. 37—MISCELLANEOUS DE-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 1,05,79,000 be granted. to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry

of Finance'.

DEMAND NoO. 38—GRANTS-IN-AID T(

STATES

“That a sum not exceeding
Rs. 8.85.96,000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Grants-in-aid to States'.”
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DEMANDU

.sMAND  NO. 39—~LISCELLANEOUS

Abp-
JUSTMENTS BETWEEN THE UNION AND
STATE GOVERNMENTS

“That a sum noL exceeding
Rs. 85,000 e granwed w  the
President, out ot the Consolidated
Fund of lndia to complele the sum
necessary Lo delray the charges
that will come i course of pay-
ment during the year ending the
31st day ot March 1953, in respect
o1 "Miscelianeous Adjustments bet-
ween itne Union and State Gov-
ernments’.”
NO. 4U—PHE-PARTILION PAY-

MENTS

“That sum not exceeding
Rs. 1,05,85,000 be granted to the
President, out of the. Consolidated
Fund of india to compicte the sum
necessary (o defray the charges
thai will come in course of pay-
ment during the ycar eunding the
31st day of Marca 1953, 1n respect

‘of ‘Pre-Partition Payments'’.” -

DeMAND NoO. +1—LEXTRAORDINARY PAy-

Demanp No.

Dezmanp No.

c

MENTS

“That a sum not exceeding
Rs. 11,16,35,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year eunding the
31st day of March 1953, in respect o
of ‘Extraordinary Payments'.”

109—CaviTal. OUTLAY ON
THE INDIA SECURITY PRESS

“That a sum hot exceeding
Rs. 6,39,000 be granted to the
President, out of the Consolidated
Fund of India to cumplete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Capital Outlay on the India
Security Press’.”

110—CapriTAL OUTLAY ON
CURRENCY .

“That a sum not exceeding
Rs. 27,000 be granted to the
President, out of the Cansolidated
Fund of India to complete the sum
necessarv to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953. in respect
of ‘Capital Outlay on Currency'.”

MAND No. 111—CaAPITAL OUTLAY ON
MinTs
“That a sum not exceeding

. 22,01,000 be granted to the
Sresident, out of the Consolidated
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Fund of India to compiete the sum
aecessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
ot ‘Capital Outlay on Mints'.”

Demanp No. 112—CoMMUTED  VALUE

or PENSIONS

“That a sum not exceeding
Rs. 66,43,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Commuted Value of Pen-
sions’.”

DeEMAND No. 113—PAYMENTS 70 RE-
TRENCHED PERSONNEL

“That a sum not exceeding
Rs. 1,52,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1953, in respect
of ‘Payments to Retrenched Per-
sonnel’.”

LAY OF THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 10,00.03,000 be granted to the
Presiaent, out of tie Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pav-
ment during the year ending tne
31st day of March 1953, in respect
of ‘Other Capital Outlay of the
Ministry of Finance'.”

DEMAND No. 115—LOANS AND ADVANCES

BY THE CENTRAL GOVERNMENT

“That a sum not exceeding
Rs. 11,37,38,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March 1853, in respect
of ‘Loans and Advances by the
Central Government’.”

DeEmMAND No. 77—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 71,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the ¢
that will come in course of pay-
ment during the year ending the

DemManD No. 114—OTHER CarrtaL Out-
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31st day of March 1953, in respect
of ‘Department of Parliamentary
Aflairs’.

OEMAND No. 102—PARLIAMENT

APPROPRIATION (NO. 2) BILL

The Minister of Finance (Shri C. I
Deshmukh): 1 beg to move for leav
to introduce a Bill to authorise pay
ment and appropriation of certai
sums from and out ot the Consolidate
Fund of India for the service of th
tinancial year 1952-53.*

Mr. Speaker: the question is: !

“Tha a sum not exceeding
Rs. 17:,19,000 be granted to the
Preside i, out of the Consolidated
Fund o India to compiete the sum
necessa.y to defray the charges
that wil come in course of pay-

ment daring the yecar ending the
31st day of March 1953, in respect
of ‘Parliament’.”

DeEMAND No. 103—MISCELLANEOUS

EXPFNDITURE UNDER THE PARLIAMENT

SECRET RIAT

“Tha a sum not exceeding
Rs. ',000 be granted to the
Presidc it, out of the Consolidated
Fund o: India to complete the sum
necessa y to defrhy the charges
that w ' come in course of pay-
ment d ring the year ending the
31st da of March 1953, in respect
of ‘N scellaneous Expenditure
under ‘he Parliament Secre-
tariat’.”

“That leave be granted to intro-
, duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the financial year 1952-53.”

The motion was @dopted
Shri C. D, .Deshmukh: I introduc
the Bill.
Mr. Speaker : The House now stanc
adjourned till 8-15 A.M. tomorrow.

TWe House then adjourncd  till -
Quarter Past Eight of the Clock ¢
Friday, the 4th July, 1952.

*Introduced with the recommend
tions of the President.





